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COUNCIL OF STATE 

Friday, 15th November, 1946. 

The Council met in the Counoil Chamber of the Council House at Eleven of the 
Clook, the Honourable the President iIi the Chair. 

QUEST~ONS AND ANSWERS 
INDIANS IN FRANOE 

66. Tm: HONOURABLE RAJA. YUVERAJ DUTTA SINGH : Are Governmen$ 
aware that Mr. Girja Mukerji, former Amba.'!sador at Vichy, of Netaji Subha. 
Chandra. Bo :e's Azad HiI;ld Government, has appealed for "food, olothing, and ·the 
minor amenities of life", to "survive the forthcoming winter", on behalf of himself 
and the porsOlmel of the Azad. Hind Government 1 Have they made enquiries, and 
will they make a statement regarding the number, whereabouts, and the oondi. 
tions of these per8O:lS, and what ha'! been done for their relief , 

Tum HONOURABLE MB. A. V. PAl: The Government of India have no infor. 
mation about thefil'flt part of the question. An Indian Military Mission has been 
established in Berlin. one of whose functions is to trace the whereabouts of Indi&lll 
in Austria and Ger:dl.a.ny and to look after their interests. So far 69 out of 92 
Indians who were thought to have been in Germany have been traoed and every 
et! ort is being made to repatriate them to India. Indians who arc in France or in 
other Europoan countries in which the Indian Military Mission, Berlin, has no autho. 
r;ty can approach the 100801 British Consular authorities for assista.nce. The Govern-
mont of Indh are making every effort to assist Indians abroad, both in rega.rd to 
the provision of the necessaries of life and in the matter of their repatriation. 

MANUFAOTURE. OF FOUNTAIN PENS 

67. TUE HONOURABLE RAJA YUVERAJ DUTTA SINGH: (a) Are Government 
awa"C that among the post-war industrios which have come into existenoo in India 
is the manufaoture of fountain pens 1 If so, wha.t steps have they taken to proteot 
this infant industry from unfair fo:eign competition 1 

(b) Is it a fact that the President of the Reynolds Pen Company of New York, 
U. S. A., is sendin~ out a chartered plane with about 100,000 fountain pem for Karaohi 
and that this firm has already sold in Karachi over 12,000 such penFl recently 1 What 
£;teps have Government taken to prevent the Indian markets from being flooded by 
fo:eign produots to the detriment of Indian industry 1 

(c) Are they awa.re that a firm in Karachi recently seoured an order from Cairo 
for the sUpPlJ of 100 gross nibs for use in fountain penFl ; and that this order wa~ OOQ-
firmed by the firm in Cairo, which opened a letter of oredit on the strength of tile 
(onfirmatjon given by the Assistant Export Trade Controller, Bombay, that expo" 
of these nibs was free, and no licence was required 1 

(d) Are the yaware that when the goods were ready for despatoh, the Assistant Trade 
Controller in Karachi refused permission fo;' expo7t, and the Assistant Trade Contro!ler 
Bombay, also cancelled his o,igi.na.lletter of confirmation, and this oa.n~llation was 
upheld by the Chief Controller of Exports to whom the matter W&'J ultimately re. 
presented , 

(e) Are they aware that this deoision has seriously injured this indigeno:ls indua-
try ¥ Have they made an enquiry into this case, and will thoy Rtate the faots and 
also the steps taken in this conneotion 1 

Tum HONOURABLE MR. Y. N. SUKTiIANKAR: (a) As far o.s Government 
e aWare a few conoerns established before the war and one establislJ.ed arter the· 
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• war, are manufacturing fountain pens from imported parts and raw materials. 

The grant of protection to an industry is usually preceded by an inves~igation by 
the Tariff Board and such an investigation can only be undertaken if the applicant 
establishes a prima JOiCie case for protection~ An application for protection to 
the fountain pen industry was received in April last but detailed particulars required 
for,oonsideration of the case, asked {or fro'lll the applicant, have not yet been fur· 
nished. 

(b' Government have no information that· the President of the Reynolds Pen-
Company of New York is sending out a chartered plane with about 100,000 fountain 
PQlls for Karachi and ~hat this firm has already sold in KaIachi over 12,000 such 
pens recently. Licences for import of fountain pens from the U.S.A. are granted 
freely against definite offers for supply. So far as can be readily ascertained from 
the records available here, import licenCes for over 40,000 gross fountain pens have 
beeD. issued 'and it is not impossible that the reported import of 100,000 fountain 

ens by the Reynolds Pen Company of New York is covered by these valid import 
11 oonCt!s. ~ .. . . 

Ordinarily imports of goods from abroad are either completely prohibited or 
restrioted in oases, where the application of a liberal licensing policy is likely to cause 
~undue injury to the Indian industry. . 

(0) M/s. G. V. Advani & Co., Bombay, approached the Export- Trade Controller, 
Bombay, on 4th May, 1946, for export offountain pen nibs to Middle East, Southand 
West Af.rica. The Export Trade Controller, Bombay, under a misapprehension 
informed them that export licences are not necessary for the export of these nibs 
prOVided they are of indegenous manufacture. 

(d) The Karachi Office of the sa.me company wrote to the Export Trade Controller, 
Karachi, stating tha.t they desired to export India.n made fountain pen nibs 
to Egypt and asking whether there arc any rostrictions on the export of the same. 
As "fountain pens" are included in part D of the Export Trade Control Notification 
and 80S the ruling given by tho £xport Trade Controller, Bombay, was contrary to 
the existing instructions, the Export Trade Controller, Karachi, referred the matter 
to the Chief Controller of Exports, who informed him that export of fountain pen 
nibs should continue to be refused in view of the existing instructions. In the mean· 
time the Export Trade Controller, Bombay, also was a.pprised of this position, who 
cancelled his letter to the Bombay Office of this firm. 

(e) The question of liberalising the existing instructions in regard to the export 
of Indian.made fountain pens and parts thereof,is under the active consideration 
of the Government of India, and final orders are expected to issue shortly. 

TaB HONOURABLE Ma. V. V. KALIKAR: Will the Honourable Member give 
the number of concerns that were established before the war for the manufacture of 
fountain pens! 

THB HONOUBdLE Ma. Y. N. SUKTHANKAR: I must ask for notice of that 
question, Sir. 

INDO-CHINESE TJt.u)E, ETO. 

68. TJm HONOURA.BLE RAJA. YUVERAJ DUTrA SINGH : Is it a fact that the 
Chinese Government have made representation to the Government of India. for 
sbnpJification a.nd if possible removal of restrictions on movements o£ChineBe .and 
Indians from one country to another, for facilitating Indo-Chinese trade and cUltUral 
developments' What has been the Government's response t<fthis request; and in 
what re:speots the position has been improved , . 

~ HONOUBABLE Ma. A. V. PAl: 1;ea. The general question of the extent 
to which the existing visa. regulations can be relaxed is at present 1lIlder oonsideratior 
of the Government of India and an early <\eoision is anticipated.. 



· 1~-QUESTIONS AND ANSWERS ON 

STA.TBJONT BY CONGBBSS ON RIlGULATIONS, OBDI.A.NOB8; BTC: 

69. TXB BONOUBABLB RAJA. YUVERAJ DUTTA SINGB-:Bas·the attention 
of Govornmont been drawn to-

(a) The following statement in the I. N. COngretl8 eleotion manifestoof-l936::.:... , . 

.. The Congress representative'S will take all poesible steps· to end the various 
BogulationB, Ordinanoe& an4 Aots whioh oppress the Indian people, and smother 
their will to freedom .. , 

(b) The Fundamenta.l Rights as defined in tho'Congress resolution p&880d in its 
Karachi 8e88iori in 1931, which condemned detention without trial, issue of Ordinanoes 
and other arbitrary &ets of an irresponsible bureaucracy , 

(c) The following solflJlln doolaration in the Congress elootion manifesto in 
1940:-

(i) Ie (jOilgr688 envisages a free demOora.tio state with the tundamental right 
a.nd civil libertics of all its oitizens guaranteed in the constitution .. , 

(ii) "Largo numbers of our countrymen a.re still 'in prison, and obstruotio~ 
in t.he way of holding publio meetings still continuo in many plaoes " 1 

(d) Will Govornm(lnt statc why oven on the advent of National Government at 
the Centro and the Congress Ministrios in most of tho ProvinOOB, Ordinanoos have 
been i88ued authorizing detention without trial, arbitrary imposition of collcotive 
finos, oxeoutivo oontrol of publio moot.ings, sorious ourtailments of the civic rights 
of the people, and tho continuanoc of tho provisions of tho Defenco of India Aot and 
its Rules, in some form or tho ot-hor t 

THE HONOURABLB MR. A. E. PORTER: (al, (b) and (c) (i) Yes. 
(c) (ii) I have been unable to trace this quotation. 
(d) I can reply only for the Central Government. Since the Interim Government 

took office, no Central Ordinance containing provisions of the nature indicated has 
bee~promulgated. 

SUPERINTENDENCE BY THE CENTRE OVER PROVINCES 
70. THE HONOURABLE MR. SURPUT SINOH: Will Government state ~ 
(a) Whether under the existing constitution the Government of India p08f1088 

indirect powers of oontrol and superintendence over the administration of a 
province when some unprecedented ea.lamity or emergency, such &S famine, 
pestilence, cyclone, Bood, pest or unO:mmon outburst of ·Iaw lellSne88 overtake3 
the latter t 

(6) Wheth(~r tho Province of Bengal which has had to suffer BO much by reason 
of its close proximity to the eastern theatre of war has not of late got help 
from the Government of India during suoh oalamities in'the exercise of their genera I 
powers of superintenden~ over tho provinoial administration j 

(c) If the answer to (a) is in the affirma.tive, whether the Government of 
India oonsidered thE! question of exeroising suoh powers when they were apprised of 
the most terrible happenings in Caloutta in August last and of unprecedented 
organized lawlessness and hooliganism in Daoca in September and of unheard of and 
organized arson, loot, abduotion of women and forcible oOnvelTlion in Noakhali in 
Oetober in the Provinoe of Bengal j 

(el) Did they exeroise such powers; if not, why not' 
THE HONOURA.BLE MR. A. E. PORTER: (a) The Home Department is not 

concerned with calamities Buoh as famine, cyclone, Boods or pests. Tho maintenance 
of law and order is primarily a responsibility of the Provincial Governments. The 
question of superintendence by the Oentre iB a matter of interpretation of the law and 
I refer the Honourable Member to the relevant proviBi0D8 of the Constitution Aot 
on this question. 

(b) The Government of Bengal has reoeivechnd will doubtless continue to receive 
assistance of various kinds from the Govel'llD1el1t of India, withoot any question.· 
arising of such assistance being JeAdered. iu the euroiIe of any power of control. 
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(eo) to (e). As I have said in answer to part (a) of the question the po'!erll, if any, 
possessed by the Govemment in this respect are a matter of interpretation. On this 
there is room for a ditl'erenCe of opinion and I have no doubt that the Honoura.ble 
lIember will appreciate the position of Government in not intervening in this matter. 

TBA:NSJrII8SION OJ' RADIO MESSAGBS BY THE MILITARY ON DIBBCT ACTION DAY 
71. Tm!: HONOUJWlLE ?dB. SURPUT SINGH: Will Government state: 
(a) Whether they are a'ltare that radio messBoglts were transmitted at short 

intervals from the wireless station at the Calcutta Fort during the Muslim 
League'l\ Direct Action Days in Calcutta in August last? 

(b) If not, whether they prop08e to hold an enquiry into the truth or otherwise 
of the matter' 

(e) But if the answer to (a) is in affirmative, then (i) the ultimate destination 
of those messages j (ii) at whose behest they were sent' 

(d) Whether the Commander of the Garrison at Fort William in Beilgal and 
his Deputy Brigadier General were t.imely apprist'd of those messages of the 
disaster that was impending upon Calcutta on 16th August and the three subse-
quent days thereafter' 

(e) Whether those military chiefs gave timely information and warning to the 
Civil Authorities in Caloutta of the apprehended danger and trouble , 

(/) If so, to whom and eXlloctly on what date and at what time 1 
(g) Whether it is 8. faot that betWl1en 8 and 9 in the moming on 16th August 

last one Buch meBsage carried some slIch text: "Ra.jabazar, Muslims are preparing. 
to attack the neighbouring Hindu localities'" 

(A) Whether the texts of all Euch messages recorded at the Fort during the period 
referred to will be given out either to the publio or to the Ca.loutta Disturbanoes 
Inquiry Commission , 

THE HONOURABLE SARDAR BALDEV SINGH: (a) It is a fact that during the 
Calcutta disturbances those messages were transmitted from the Ca.lcutta Fort. 
They Werc on a wave.length for Calcutta only and not for areas outside. 

(b) Does not arise.~ 
(e) The messages W6l'e addressed to the troops and consisted of reports on the 

situation to enable troops to know what wa.s happening throughout Caloutta. 
(d) AB the messages were issued by the military authori~i( s, they were 

ila.turally aware of their contents before issue. 
(e) The messages were based on informa.tion received from the civil authorities 

and the military had no exclusive infol'lllation. 
(I) Does not arise. • 
(g) and (k) No, Sir. The messages were broadcast at 9-4'5 and 10-45 on the 16th 

August but neither contained such a message as is referred to by the Honourable 
Member. The texts of all such messa.ges, which as stated were based on infor~tio~ 
received from the civil authorities, will certainly be available for the Commi~10n if 
they wish to sec them. 

MANUFACTURE OF BOBBINS 
7!. THE HONOURABLE IfR. SlJRPUT SING~: Will Government state: 

(0) Whether they are aware that an industry has sprung up in Caloutta and 
its 1;\1 bUJ'bs for the manufacture of wooden bobbins of all shapes and sizes since they 
ceased to come from abroad during the latter yello1'S of the war t 

(b) Whether these country made bobbins have fully met the requirements 
of the numerous jute and cotton mills in Bengal when foreign-made bobbins became 
lOa.roe in the market 1 
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(c) If the answers to (a).and (b) are in the affirmative, what steps they have taken 
or intend to take ~ order to afford BOme sort of impetus to the oountry 's nascent 
industry so that it may survive foreign oompetition t 

THE HONOUBABLE MR. M. W. M. YEATTS: (a) Yes, Sir. 
Cb) No, Sir. 
(c) Assistance has been given to bobin manuf4lootures all over India in the procure· 

ment of raw materiaJs such as timber, teme plates, varnish, white spirit and mineral 
turpentine. The industry h~ asked for taritf protection and the question is under 
eODJIideration. . 

MANUFACTURE OF PLYWOOD BoxES 
73. THE HONOUR.A.lILE MR. SURPUT SINGH: Will Government state : 
(a) Whether an industry has arisen in BengaJ. for the manufacture or 

plywood boxes for export of tea chests abroad! 
(b) If the &D8wer is in the . affirmative , the reason why the manufacturers 

of such tea·chests are not afforded the metal bands and nails for the manufactoJ6 
of chests at control price but are required to get ~heir supplies in tho!>e lines 
from the indentom of such chesu; t 

(c) Whether thflY prOpOS(l to ren'OVB l-;1Ich control by ·the indf'ntors and to 
allow the IDltnufuctul'ers of chests to obtain direct the blirllds and nails acoord. 
ing to theiJ' l'ct{uiremt'nts at control prices 1 

THE HONOURAlILE MR. M. W. M. YEATTS: (a) Y"s, Sir. 
(b) and (c). Tea chests are asscmbled at tea go.rdens, not at works of plywood 

manufaoturers. Nails are therefore required only at tea gardens or at rt'paokinlJ 
depots. All nails allotted for distribution to tea gardens and repackers for tea 
packing are f(lleased through the Indian Tea Association and distributed to gardens 
and repackers in accordance with Tea Trades packing programme. Stef'l for the 
manufacture of corner bands is reloasld direct to manufacturers of tea.chest fittings. 

INCIDENT AT THE CENTRAL TELXORAPB OFFICE, CALCU'ITA 
74. THE HONOUR.A.lILE MR. SURPUT SINGH: Will Governm")lt stat,: 
(a) Whether there oecurred any sensational incident in the officers' qu.£!'ters at 

the CentraJ Telegraph Office in Calcutta on the night of 9th Octobf'r last; if so, the 
exact details thereof' . 

(b) Whether the nationaJity of and the quarterll from which the miscreants oame 
have since been found out! 

(0) Whether in view of the most dangerous happenings betwflf'n 16th and 'l9th 
August ~'\st in Calcutta any precautions were taken to guard against any suoh 
untowa.rd incident at the G. P. O. and the C. T. 0., Caloutta , 

(d) Whether police and depa.rtmental enquiries into the incident Were made, if 
so, what was the result ! 

(e) Whether 110 report of the incident was sent to the Press· 1 

THE HONOURAlILE MR. A. R. NISHTAR: (a) and (b). The only incident of 
which Government has information is that on the 9th of October two unarmed 
loiterers, believed to have been seeking shelter for the night, wt're found on the 
CentraJ Telegraph Office premises. They were handed over to the police who oonsider 
the incident might be made the subjeot of 110 petty court 0lI086. . 

(c) Government have DO informatIon. 
(d) Suob measures as were pOBl!ible for the protectIon of the General Post 

OIice and Central Telegraph Office were taken. 
(e) Th~oase is in the hands of the police. 
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71). To HoxOUlU.BLB:KB. SURPUT SINGH :Will·Govel'DJlleDt state: 
(a) Whf'ther the Central Intelligence Burea.u attaohed to the Government of 

India was in any way oognisant of the nefarious smugglingtl'&nBaotions .... hioh were 
going on in lethal weapons through the railways and post offices from U.P. 
a.nd the Punjab to Bengal and Bombay under fiotitious names of oonsigl\ors a.n4 
oonsignees; if so, what steps did they take to prevent betimes suoh illioit smuggling 
of knives a.nd daggers! . 

(b) Whether after the ugly disclosures that have oome to light already, the 
department oonoerned has set up a regular enquiry to trace the offendel'll, if BO, 
with what results ! . 

(c) What preventiv'J measures have since been adopted by the different raU""ays 
and the postal department to detect such dangerous consignments in the fuh:re , 

THE HONOURABLE MR. A. E. PORTER: (a) The Intblligenoo Bureau has seen 
in the press and received from other sources reports that parcels oontaining cutlery 
had been. consigned to various addresses principally from Wazirabad in the Punjab . 

.. Such reports as tho Bureau received were transmitted to the provicial police autho· 
rities concerned. The Bureau has not any staff for preventive or investigating work 
nor do its functions exteud to such work. The Provincial Governments are responsible 
for public order and have been entrusted with the administration of the Arms Act 
and rules under the Act. 

(b) Does not arise. 
(c) I have ascertained that existing rules of the Railways and the Posts and 

Telegraphs Department a.lrea.dy provide for the prohibition, det{>ction and stoppage 
of unlawful traffic in arms coming under the purview of the Arms Act. 

WOBlURG 01' THE GENERAL POST OFFICE, CALCUTTA 

76. THE HONOURABLE MR. SURPUT SINGH: Will GOl"elnment state: 
(a) Whether the service record of the present Presidency Post Master, Calcutta 

G. P.O., has been sU(Jh as to ensure effioient postal working under him even in quite 
normal times , 

(b) Whether there has not been wholesale bungling of all postal worki1lg and 
business under him under the exom:e of the general strike and the civil disturbances1 

(c) What speoific measures have been introduced by him and his numerous8ub. 
ordinates in the various town offices in Caloutta to rise above the prevailing situa. 
tion , 

(d) Whether the present Post Master General, Bengal and Assam, is a hoM jilll-
. postal official having had previous training and experience of the adDliniatration, 
working and management of post offices uwler him; if not, why such person has 
been placed in supreme oharge of post offices of a big and progressive province like 
Bengal 1 

THE HONOURABLE MR. A. R. NISHTAR: (a) Yes. 
(b) No. 
~c) Certain measures have been introduced to meet the present abnormal situa. 

tion prevailing in Caloutta. For instance night shifts on in sorting and delivery de· 
partment of the Caloutta G.P.O. have been introduced. Arrangements have been 
made to transport the staff as far as possible between their r.esidences &nd places of 
duty. 

(d) The present Postimaster Genera.l of the Bengal Cirole is a Telegraph Engineer. 
ing officer but ho has hold charge of Posts and Telegraph Circles for about four years 
and has acquired experience of postal administration. Assam now forms a separate 
Circle and is not under the oontrol of the Postmaster General,. Bengal. 

• 
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QUBSTiONS AND ANSWBRS 

IWaULAB DELIVEBY 01' LBTTBR8 ETC., IN CALCUTTA 
77. TB:a HONOURABLB· MR. SURPUT SINGH: Will Government state: 
«(I) Whether they &ore aware oithe irregu1a.rities in the posta.I working of letters. 

-registered artioles, money orders and telegrams in CeJoutta and other t6wns in 
Bengal for over 21 months 1 

. (6) Whether suoh irregularities bav(l still been allowed to oontinue despite 
-the gradual return of normal oonditions ; if so, why. ! 

TEa HONOURABLE MR. A. R. NISHTAR: (a) The disturbed conditions in 
Caloutta have resulted in unavoidable dellloYs and irregularity in delivery of letters 
registered articles, money orders and telegrams. Enquiries will be made in. regard 
to other towns in Benga.l if.the Honourable Member will give na.mes of those whioh 
he has in mind. 

(b) No. 
TBLEPHONE SYSTEM, CALOUTTA 

78. THE HONOURABLB MR. SURPUT SINGH: Will Government state: 
(a) Whether it is a. fact that the working of the Telephone system in Caloutta • 

between 16th and 19th August last was most. irregular 1 
(b) Whether general publio did not have to suffor irreparable damage and 

wrong due to tho failure of the system when the great Calcutta killing was going on , 
(e) Whether it is a faot that despite suoh failure ~f service to all and sundry, in· 

fluential persons_ and pa;rties actually onjoyed reguillor service during the period in 
·Caloutta t If the answor is in tho affirmative, the reason for suoh disoriminatory " 
treatment by the department concerned 1 

(el) Whether they propose to hold forthwith a regular enquiry into the whole 
breakdOwn of the system to punish offenders for the discrimination and set matters 
right for regular and unintelTUpted service in future 1 

THE HONOURABLE MR. A. R. NISHTAR: (a) No, but due to inability of the 
telephone stan to move from their homes and report for duty, tho service. p.1¥i, to be 
restricted to essential oonnections only. The list of essential connections fo~ use in 
such emergencies was prepared in consultation with the Provincial Government. 
the Caloutta Corporation, tho Chamber of Commerce and the Railwlloys early in the 
year. 

(b) Government are not aware of the extent of the damage sufi'ered by the publio 
on acoount of the curtailment of telephooe service. 

(e) No. 
(elf Government feel that there is no sufficient ground for instituting a regular 

enquiry. A full report from "the General Manager has been received and is under 
examina.tion. I may, however, sta.te for the information of tho Honourable Member 
tha.t it is intended as IL part of tho post.war telephono development scheme to convert 
the whole 0; Calcutta telephone system to automa.tic working which wiII provide 
a better service during emergencies than the prcsont ma.nual ffYstem. • .. POST OFFICE AT KATRASOARH, MANBHUM DISTRICT 

79. THE HONOURABLB MR. SURPUT SINGH: Will GovemmE"nt state: 
(a) Whether it is a fact that tho Post Office at Katrasgarh ill Manbhum District 

draws its main business from the neighbouring colIieriE"B of tho Tata.s and the Birds 
situated at a distance of about two milos from the post office ? 

(b) Whether it is a faot that there are about 5,000 people relliding in Tata's 
Colliery Colonies at Malkera and Choutidih and almost an equal number ill those of 
the Birds both in close proximity of ea.ch other ? 

(c) Whether they intend to open a sub-post office in a plaoo mifiway between 
the two collieries to remove the inconvenienco and hardship of a very vast number 
of people living in and about the two important ooIlieriMJ ? 
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TaE HONOURABLE MR. A., R. NISBTAR: (a) Katr&Bgarh Post Office draws 

its business from several other collieries besides Tat8.s and Birds. 

(b) About 3,000 people reside in Tata.s Colliery Colonies a.t Ma.Ikera and Choutidih 

and a~ut 1,200 in those of Birds. 
(e) T'.Ile matter will be examined. 
THE HONOURABLE THE PRESIDENT: I must mention that the Honourable 

Members who give notices of their questions, to answer which Governmt'nt takeH 
lot of trouble, should at least have the courtesy to give notice to tho office if they are 
una.ble to be present.' The whole list is full of Mr. Surput Singh's questions. 

PRoDUCTION OF VEGETABLE GUE 

SO. THE HONOURABLE MB. G. S. MOTILAL: (aJ What is the monthly 
production of vegeta.ble ghoo in India. a.t present , , 

(b) How many more factories are likely to work during the next twelve months 

a.nd how much Vegeta.ble Ghee will they produ()( ea.ch month or in a. whole yea.r 1 

(e) How ma.ny more factories will start working in the' yea.r a..fter next a.n.d what 

'" ill be their produotioD , 
(d) What was the previous GOTernment's plan regarding the extension of the 

~isting fa.ctories and for the esta.blishment of new factories 1 What qua.n.tity 
of suoh ghee, according to tha.t plan 'Would be produced in India. in a. month 1 

(.e) Wha.t was the quantity of vegeta.ble ghee and similar produot imported 
in India during the last twelve months , 

(f) Wa.s any enqwry made by Government a.s to the nutritional valueo!' smh 

ghee and its effect on public health 1 
(g) Are Govemment in a position to ~8te how much of this vegeta.ble ghee 

is used for adulteration of rea.l ghoe 1 
(A) Ha.s any research been made by any of the Government Departments reo 

ga.rding the effects of its use on tho health of the public using it 1 

(i) What are the other ways used for adulteration of ghea 1 What measUfts 

have been devised for preventing adultera.tion 1 

TH'E HONO'URABLE SIR PHEROZE KHAREGAT: (a) 'Jht' m('nthly produc. 
tion at preSt'nt is approximntely 15,000 tOllS. 

(b) and (e). 44 factories, with a total monthly capacity of 21,000 tons are undl'r 
oonstruction, which '\\ill be complet: d, according as machinery is available, within 
the next two years. ' . 

(d) The plan was in two sections: Long term and short term, The objoctive 
of the short term plan was to avoid oxcessive expansion and confino it to the imme. 

diate needs of the people for cooking oil, and to secure that factorios wore so located 
a.s to utilise raw materials ava.ilable on the spot, check the possibility of adulteration 
of ghee, and make the product available where it was most needed. Bofore de· 
termini! g on the long term plan GOTernn:.ent consulted a Committee of the Industry. 
Their recommendations have confirmed the target of the short term plan and 

Government have decided to restrict production to that'figure for some time to come, 
The resulting production will be 13,000 tons per month. 

(e) Nil. 
(f) and (A). The nutritive value of Vanaspati has been the subject of investigation 

under the Imperial Council of AgrICultural Research for the last two years. The 
eft'ect of Vanaspatl on public health has been a.soortained from time to time from 
medioeJ and scientific a.uthorities, whose opinions were la.id on the table of the House 
in response to question No. 116 of the last session. I 

(g) No. 
(_) Ghee can be adulterated with a.nima.l fa.ts and edible ona. No speoial pre. 

ventive mea.sures ha.ve been deVised, but appropriate authorities proseoute adultera' 
tion on the evidence of a.na.IytioeJ values. 



Q'O'BBTIONS AND ANSWDS 

1NDUl!T TRooPS IN INDONESIA • 
141 • 

81. To HONOURABLE lIB. O. S. MOTILAL: Will Government state whether 
Iliwan Troops have been completely withdra.wn from Indonesia.; if not, wha.* 
units are there and what is their number and when they would be wit4draWD , 

THE HONOURABLE MR. C. H. BHABHA (on. behalf of the Honourable Sanlar 
BaIdev Singh): No, Sir, but it is the intention to withdraw 11011 Indian troops 
from Indonesia by the end of November, 1946. It would not be advil!lloble to reveal 
the exact numbel' there a.t present, until other countries also decide to do so with 
regard to their troops. 

TB:E HONOUJU.BLE MD. M. THIRUMALA ROW: What is the nature of the 
duties that the Indian troops areCllorrying out in Indonesia , 

Ts::m HONOUJU.BLE MR. C. H. BHABHA: The usual army duties. 
THE HONOURABIJIl MR. M. THIRUMALA ROW: Is it also part of their dutieS 

to suppress the Indonesian movement for independence , 
THE HONOURABLE MR. C. H. BHABHA: No, Sir. 

• 
. DISPOSALS COTTON CLOTH 

82. THB HONOURABLE MR. G. S. MOTILAL: Is it a fact that the Disposal 
Department sella oloth at 121 per cont. over ex-mill prioo! What is the n~lIo8On of it , 

TUE HONOURABLE MR. M. W. M. YEATTS: D:sposa.ls cotton cloth is sold at 
eithoc 10 per cent. or 121 por cont.. ovor the ox-mill price. 121 por cent. is charged 
when the cloth is of 8. very popular type which sells easily, such 8.slongcloth, and 10 
por cent is charged for less popular varieties. The margin allowed by the Cotton 
Textile Control for now Indian-produced cloth is 20 per cent. betwoon ex-mill and 
retail prices. Thil-! ma.rgin has to cover a ragne of handling grea.ter than applies to 
Disposals cloth and to allow 20 per cent. would for the latter cloth be excessive. 
Hence tho lower margins mentioned above. 

CLOTH FBICES 

83. THE HONOURABLE MR. G. S. MOTILAL : Do Government propose to 1"8-
duoo the wfferenoo of 20 per oont. fixed between the ex-mill and ret~il prioos of oloth , 

THE HONOURABLE MR. M. W. M. YEATTS: No, Sir. 

IMPORTS OF FOODORAINS 

84. TIlE HONOURABLE MR. G. S. MOTILAL : (a) What quantities offoodgrains 
have been reooived. from oountries outside India during the llloBt twelve months' When 
is Burma rice likely to be available for India' 

(b) What is the quantity of eaoh type of foodgrains produced in the current. 
agricultural Beaton 1 

To HONOURABLE SIR PHEROZE KHAREGAT: (a) I place a satatement 
on the table of the House. Burma rice is already coming to India. 

(b) Reliable quantitative estimates of the outtum of food crops in the current 
agricultural season (1946-47) are not yet available but the information received from 
various pazts of the oountry shows that the outturn of kharif crops will be approxi-
mately average on the whole. 

A statement~.show:ing the outturn of food crops during 1946-46 is placed on tb 
table of the House. 
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• 

.stGt~ MotA,., GfTitHll 0' 1ootl4rtau Jrtma abr0a4 fluri,., 1M ~ 01 1946 
- (October to December 1946) . 

. -

()otober INS . 

NOYember 1 M6 . . 

. 
December IM6 . 

. 
. 

Source of IUppq -

U.S.A .. 

Canada . 
Total 

U.S.A .. 

Oanada 

Burma 

Total 

U.S.A .. 

Canada 

Burma 

Egypt 

Total 

Jaft'IIIJry-Ocldbu 1946 
MOVllMlINT BBANOH 

" . 

Quaiuit,' 

22,827 

83,386 

. 86,283 

20,68'1 

'6,'1'74. 

6,600 

. '13,061 

4.9,902 

66,'70£ 

39,334. 

8,500 

. 161,,4.0 
I 

Ifn1JOrled .footlgraiu-Arrit:Gll fl.';,., 1946 
A. hod.lI&iDI other thaD rice. 

-- From Tons 

(i) Arrit'GlB GgotlW' BMpmen" made 
in 1946. 

Wheat U.S. A .. 29,'7'18 
.January IM6 . 

Canada 60,4.33 .. 
Total 80,211 -

February 194.6 • . U.S.A .• 22,24.6 .. 
Canada 48,34.6 .. 

• Total '10,592 

FoOdgrain 

Wheat 

" 

Whea' -

" 
Rice 

. 
Wheat 

.. 
Rice 

.. ., 

-



QUUTIONB ,AND ,.A.NBWDB , 

-- From TOni 

-
(ii) ArritIGlItIfIM .. , 1'"-."''''''''''', 
Februal'7 . U.S.A •• 115,015 

Canada 24,1, 

Total 39,210 

Hareh U.S.A .. 27,881 

Canada 4,443 

Australia 36,091 

-

Total 68,415 

April U.S.A •. > 29,706 

Canada 7,500 

AUBtralia 62,182 

Auatralia 12,80:1 

Total" 112,196 

Ma, . AUBtralia 62,169 

Australia '2,4'10 

U.S.A •• 26,164 

Canada 8,500 

u.K. 5,500 

Total 139,823 

JUDI • . Australia 52,398 

Australia 1-11,895 

Canada 39,314 

Total 107,60'1 -

--
. 

Wheat • 

" 

" 
" .. 

" 
" 
" 

Wheat equivalent 
9.850 tona or S 

at 
OIU' 

a at 73% 
balliB. 

e:l:traotio 

Wheat. 

Wheat equi,...... at 
31,003 toni or Sour 

Wheat 

" 
Wheat equivalent at 

4.000 toM or Sour. 

Wheat. 

Wheat equivalent of 
11603 toM of Sour. 

Wheat. 
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-- From Tons --

.J1117 . Australia 48,471 Wheat. 

Australia 45,4'18 Wheat equivalent of 
33,199 tans of flour. 

Canada 53,212 Wheat. - U.S.A .. 33,8'19 .. 
U.S.A .. .. '16,9'19 Maize. 

Total 258,019 

AUgu8t Australia 52,931 Wheat. 

Australia 19,245 Wheat equivalent of 
14,049 tona of flour. 

• Australia 1,050 Barley. 

Can.o.da 9,308 Wheat 

U.S.A .. 43,105 .. 
U.S.A .. 8,913 Maize. 

Argentine 25,301 .. 
Bunna 2,130 .. 

\ 

Iraq 170 Millets. 

Egypt . 19,625 .. 
Total 182,378 

8epteD:i.ber • Australia 43,836 Wheat. 

Australia 35,'164 Wheat equivalent of 
26,lO8 tona of flour. 

Aust.,ralia .. 200 Mmets. 

U. S.A .. 67,581 Wheat. 

U. S.A .. 5,100 Maize. 

U.S. A .. '1,625 Milo. 

Bunna 2,300 Maize. 

Agrentine 26,182 Maize. 

Egypt 4,'109 Barley. 

Egypt 14,644 Milleta. 

Abbyssenia 1,421 Millets. 

Total 209,362 -
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" -- From Tone -- . 
, 

October · Australia 11,019 Wheat 

Auatralia 900 Millets 

U.S.A •. 32,499 Wheat 

U.S.A .. 6,852 Wheat equivalent .. 
5002 toni of br. 

U.S.A •. 7,4'15 lUo 

Argentine 9'7,118 Maise 

Argentine 1,684. Killet. 

Egrpt 2,157 Barla,. 

Egypt 3,200 Killets 

Turkey 6,900 Barley 

Iraq 17,200 Barley 

B BiOI 
Iraq 1,000 Killet. 

Total 194,064 -
(i) AmI/liZ. .gMftI' 1946 programme 

January Burma 29,368 

(iii A"..uaz. cagtMftI' 1946 programme 

1481' • . Burma 9,381 

June (i) ,Burma 24,3'1'7 

July . · Burma 36,568 

Siam 8,'100 

Saigon 3,890 

Total 49,158 

August · . Burma 22,908 

Brazil 9,1100 

Total 32,408 

September. Burma 54,248 Rice equivalent of 6011 

4,000 
tolUl of Padd;y. 

Java . -----
Total 58,248 . 

Oetober . . Brazil 19,3'76 Rioe . 
Java . 12,OOD .. 
Total 81,8'16 
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Statement llhowing the total production oj major Jood(Jf'G''''' during ,he "ear 1946·46. 

(FillUre8 in 000 tons). -

Year Rice Wheat Jowar Bajra Gram Maize Barley "---1946.48 . 28,249 8,967 5,546 3,375 3,614 2,1118 2,116 
(Theee figures are subject to revision when the final fOrBC8IIts for aU theBe are readylllld 

relate only to reporting are8ll.) 

PBODtJ.(lTION AND IMPOB.'l OF PETROL 
85 To HONOtJB.ABLEMB. G. S. MOTlLAL: (a) What quantity of petrol 

has been produced in India and reooived from .abroad during ~ of t~ lB.st tw~vO 
mQJl~" 

(6) How muoh of it was issued to' (i) military, (ii) other Departments of Govern' 
ment, and (iii) pub~ in eaoll province' 

(e) What steps have been taken recently for prevention of blaok market salel 
of petrol by the military and others' 

THE HONOURABLE MR. C. H. BHABHA (on behalf of the Honourable 
Sard&r Baldcv Singh): (a) and (b) (i). I lay a statement on the table. 

(b) (ii) and (iii). I lay a statement on the table showing issues of petrol to the 
various provinces for the last four quarters. It has not been possible to work out 
figures for each mOJ1th nor to show issues to the public separately from those to 
departments. 

(e) (i). Armed Forcu. 
The following. measures have been adopted for the prevention of fraudulent 

disposal of petrol by members of the Armed Forces :-
(a) When drawn by a unit motor spirit is taken on ledger charge and is issued 

to drivers on an Indian Army Form on which the signature of the driver is obtained. 
After each journey the mileage run is entered either on a duty slip or, in the case of 
staB cars, motor cycles and ambulances, in the car diary. At the ond of the day the 
petrol consumed is also entered in the duty slip. From these duty slips entries are 
made in the vtJhicles daily running aooount which contains the monthly mileage and 
petrol record of every vehicle day by day. From the daily running account the 
average mileage per gallon can be caloulated. 

(b) Petrol stored in bulk is either under an anned guard or is in a locked store. 
Whichever is the case all such petrol is on ledger charge of the accounting unit hold· 
ing it. 

(ii) Other8. 
Measures to prevent sales of petrol in the ·black market by civil agencies are 

formulated by Provincial Governments concerned. I regret I am not in a position 
to say what steps the Provincial Governments have taken in this direction. 

1946 

September. 

Ootober 

ovember N 

De oember - . . 

GALLONS 

!tIoQths 

--
. 

. 
. . . . 

Importe Production 
Military. 

Releaaea . 
21,1'10,880 1,91~,(j8() 16,890,_· 

18,116,620 1,977,780 11,296,000 

894,660 1,6911,110 8,161,000 

1,'190,000 1,681,870 7,110,000 



( 
i 

1146 

JanU&1'7 · · 
February · 
Karoh. • · 
AprU • · 
:May . · 
June 
July 
August 

1IoIl~ 
, ' 

Importe G&~ ... 
Produotion . 

· . -. 

. · · · . 8,658,619 1,'76'7,700 .. 
· .. · 13,030,503 2,175,320 

, 12,034,860 1,7P6,224 . 13,623,326 2,236,660 . 
· . · 3,96'7,6'12 1,639,'08 

· 11,871,'64 2,070,286 

8,261,636 1,831,607 

· · 13,3'18,659 1,661,399 , 

-
Total 123,188,63'7 22,088,394 

Statement in reply to part (b) (ii) and (iii) 
THOUSANDS OF GALLONS 

Quarter 
Provinces ending Qr. ending Qr. ending 

Oct. '5 Jan. 46 ApI. 46 

------ ---'-- -----
1. Madras 1,771 1,982 2,363 

2. Coorg 26 33 40 

3. 0, P. and Borar 284 294 401 

4. Bombay · 8,815 3,894 ,4,191 

6. Bind '. · 470 583 614 

6. BaluohiBtan 160 166 172 

7. N.·W. F. P. · 293 824 846 

8. Punjab . 969 1,3'8 1,422 

9. Delhi . · · 40lI 423 ~ 

10. Ajmer·)lenrara · lIO 2' 26 

11. U. P. · · 1,067 1,876 1,611 

11. Bihar 790 927 1,090 

18. Orissa · · · 108 140 173 

14. Benpl . · · 1,9'78 3,070 3,247 

16. Auam. · · 579 846 873 

- -ToW · 18,'706 16,8'7 [ 16,914 

14.1 
• 

Military 
ReleaIe 

. 
7,679,080-

6,846,000 

6,'762,000 

3,860,000 

~',199,OOO-

4,801,000 

3,777,000 

2,766,otIO 

-
'77 ,626,000' 

Qr. endi.Dg 
July. 46, 

2,714 

36-

428; 

4,~7 

638 

199 

830 

1,377 

436 

28 

1,744-

1,004 

16' 

8,409 

846 

"-
17,719 
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TBLBPlIon EXCHANGBS ALLOCATED TOfiIlII MrLrtAB'I'. 

86. THB HONOl1BABLE MR. G. S. MOTILAL: What was too number of tele-
phone exohanges allocated to the mllita.ry in the oity of Bomba.y, Poona and 
(Jaloutta~. How many of them have been released from military use , How ID80DY of 
them have been allocated to publio' 

THB HONOUlU.BLE lIB. A. R. NISHTAR: I lay a statement on the table of 
the House. Statement 

- Bomba,. Poona Caloutta 

--_._--- ---
(il Number oC Private Branoh Ex. 

ohanaea oC Various llizee aDooat· 
ed to Military. .. 83 31 16 

(iij Number oC Private Branch Ex. 
changee oCvarioue eizee reoover. 
ed up to the end oC Ootober '48 10 2 18 

(iii) Number or .private Branoh Ex· 
changee oC various sizes installed 
ein". April '48 for oivil uee in· 
oluding tbose recovered Crom the '3 13 
Jrlilitary. 

FOOD RATIONING AND THE BLACK MARKET 
87. Tma HONOURABLE MR. G. S. MOTILAL: (a) Arc Government aware that 

the reduction in the quantity of ration of food has produced larger black market , 
(b) Are they aware that licensed sellers are mostly selling articles of food in 

bla.ck market t 
(e) Have any steps boon taken to enquire how they arc able to do it and what 

meaaures have been taken to stop it, 1 
(d) When do Government propose to increase the quantity of the food ration 

to its previous level in eaoh Province 1 
THB HONOU'llABLE SIR PHEROZE KHAREGAT: (a) d' (l.). Cncn.Dlent 

have received no such reports. 
(e) Does not arise. 
<Il) As soon as the supply position permits. 
THE HONOUBABLJp MR. G. S. MOTILAL: Will Government make inquiries' 
Tm: HONOURABLE SIR PHEROZE KHAREG AT: Yes, Sir; we have no ob· 

jeotion to making inquiries. 
THB"HONOUlU.BLE PANDIT HIRDAY NATH KUNZRU: With regard to part 

{a) of the question, may I ask whether my Honourable friend the Seoretary for Agri. 
culture is p61'sonally aware of the faot that the domestic servants, being totally 
dissatisfied with the small ration that they get, do either procure food in the black 
mM'ket or compel their masters to do so ! 

TRE HONOURABLE SIR PHEROZE KHAREGAT: I have no information on 
the point. 

TRE HONOURABLE PANDIT HIRDAY NATH KUNZRU: The Honourable 
Member has great capacity for closing his eyes to unpleasant facts. 

THE HONOURABLE Sm. S. K. ROY CHOWDHURY: Is the Honourable Member 
aware tha.t the last Food Member gave a promise in this House that he would inquire 
into this matter and would take steps to inarease the foodgrains rations of domestic 
l81'Vanta , 



QtJII8'l'10N8 ~ AN8WBB8 1" 
TmI HONOUlloABLl(.SIR !.PHEROZE KHAREGAT: Government are making' 

every eJfort to inorease the ra.tions, but owing to the faot that we had a very poor 
harvest last ·time, it has not been possible to increase these rations 80 far. 

TmI HONOUlloABLB MR. S. K. RO'Y CHOWDHURY: Increase the rations of 
domestic servants only. who 0&Il be oonsidered as ma.nuallabouren. 

TmI HONOU'BABLE Sm PHEROZE KHARGAT: I do nQt know what the posi. 
tion in that respect i.s. 

To HoNOUlloABLB MD. G. S. MOTILAL: How are merchants able to seU. 
foodgtains in the bIaok market , 

(No answer.) 
THE HONOURABLE MR. G. S. MOTILAL: Have Government instructed Pro. 

vincial Governmenta aJa~ to take serious steps in regard to bla.ok·m~rket selling by 
merchants ~ 

TmI HONOURABLE Sm PHEROZE KHAREGAT: Yes, Sir j Provinoial 
Governments have been asked to use their utmost efforts to prevent black-ma.rketing • 

Tml HONOURABLE MR. G. S. MOTlLAL: Ha.ve they informed the Government 
of India of any particular eftorts whioh they have made recently t . 

THE HONOUlloABLE Sm PHEROZE KHAREGAT: I am afraid I moat ask for 
notice~of that question. I have not got the information ready at hand. 

THE HONOURABLE MR. M. THmUMALA ROW: Is the Honourable Member 
aware that the Madras Government, by inoreasing the price of paddy by Rs. 2 per 
mau'ld, were able to prooure 3 J.a.khs of tons of paddy' 

THE HONOUlloABLE Sm PHEROZE KHAREGAT: Yes, Sir. I do not reo 
member the exaot figure, but I am aware of the faot that they were able to prooure a 
oortain quantity of elx:tra foodgrains. 

TELEPHONE SERVICE IN BOMBAY 
88. THE HONOUlWlLB MR. G. S. MOTILAL: (a) Are Govenu:nent aware that 

the telephone servioe in Bombay has deteriorate<1 and repairs are not attended 
to for a long time' 

(b) What steps do Govornment propose to take in this matter' 
THE HONOUBA.BLE MR. A. R. NISHTAR: (a) Government are aware that the 

telephone service in Bombay is not up to the pre-wa.r standard but every effort is 
being made to improve matters. The present deficienoies are a result of the war. 
time limitations such as lack of spares and replacements far worn equipment and 
the necessity for employing inexperienced and partia.lly trained staff, from 
these it will take an appreciable time to revoover. Repairs lire attended to 1108 prompt. 
ly as possible and no reports of abnol1D901 diffioulties in this respeot have been reo 
ceived. . 

(b) Overhauling of the exchange equipment has been taken up and worn parts 
are being replaced but difficulties are still being experienced in getting suffioient 
spares. Staff is also being trained. Orders far additional equipment for the ex-
tension of ~he Bombay exohanges have also been placed. 

TmI HONOUBABLB MR. G. S. MOTILAL: Did Government take notice of what 
appeared in the papers: a prominent citizen of Bombay asked an operator what 
his name was, and was told: .. My name is your father .. , 

THE 'HONOUlU.BLE MR. A. R. NISHTAR: Government hllo8 no information 
about it. But I may submit for the information of the Honourable Member that 
we have no particular machinery to trace the talk.s that take place between an 
operator and a. person who has got a telephone. 

THE HONOURABLE PA.NDIT HIRDAY NATH KUNZRU: You have got it: 
you can' tap conversations quite easily. 

THE HONOUBA.BLE MR. M. THIRUMALA ROW: Will the Honoura.ble Member 
tell uswha.t arrangements have been made to manufa.oture telephone equipment 
in Government's own workshops in India' 

THE HONOURABLE MR. A. R. NISHTAR: I want notice of this qWNItion. 
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Tl'IE HONOURABLE MRs. RAnHA BAI SUBBARAYAN: May I ask, Sir, 

if the Government are aware that similar conditions exist in Madras also and there 
are many complaints about the telephone system , 

THE HONOUlUBLE MR. A. R. NISHTAR: The information sought to be con-
veyed <by the supplementary question may be correct, but I have no direct informa-
tion about it. 

THE HONOURABLE MR. MTHIRUMALA ROW: Has the Honoura.ble Membel" 
got experience of the teleplione connections in Delhi' You never get a connection. 

TB::m HONOUJl,ABLE MR. A. R. NISHTAR: It is really unfortunate, Sir, I have 
already said that so far as.Bombay is concerned, the position is not very satisfactory. 
and the same difficulty is experienced everywhere. But I have already explained 
the reasons for that difficulty and the Department is doing its best to overcome it. 

TB::m HONOURABLE MBa. RADHA BAI SUBBARAYAN: Sir, may I ask 
Government if they will make inquiries in regard to the condition of the telephone 
system in Madras' 

THE HONOUlUBLE MR. A. R. NISHTAR: I have no objection. We shall 
certainly make inquiries. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: When Government 
try to improve the telephone system in Bombay, will they also pa.y some atten-
tion to what is going on in Calcutta where the telephone system during the last few 
years has gone from bad to worse 1 -

i· 

THE . HONOUlUBLE MR. A. R. NISHTAR: I think this question is already;, 
engaging the attention of the Government. 

TB::m HONOURABLE PANDIT HIRDAY NATH KUNZRU: Are Government 
aware that nowhere is the state of things so bad and the telephone system so inefficient 
&8 in Calcutta 1 

THE HONOUlUBLE MR. A. R. NISHTAR: May be. I cannot say. I have 
never compared the position of the different Provinces and the different cities, 
bu~ Jf the Honourable Member has got some data, he is entitled to form his own 
opmlOn. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: I have my own 
personal experience. 

THE HONOURABLE MR. S. K. ROY CHOWDHURY: Will the Honourable 
Member take it from me, as a person coming from Calcutta, that that is a fact' 

THE HONOURABLE MR. A. R. NISHTAR: Well, the Honourable Member 
comes from Calcutta and he is entitled tQ form his own opinion about the Calcutta 
Exchange, but, so far as the comparative position between Calcutta and other 
places is concerned, I think he will agree with me that Government is not in a posi. 
tion to ac(:ept that he is entitled to form an opinion as to the comparative position 
between Calcutta and other places because he does not belong to all places. 

THE HONOl1BABLE MR. S. K. ROY CHOWDHURY: You cannot get a tele-
o phone message or connection in Calcutta for days together even if you apply. 

THE HONOURA.BLE MR. A. R. NISHTAR: May be, I do not contest it. 
THE HONOURABLE Sm DAVID DEV ADOSS: Will the Honourable Member 

be pleased to direct that more equipment is supplied to Madras, because when we 
apply for a telephone connection they say there is not enoligh equipment 1 Will 
the Honourable Member kindly see that more equipment is supplied to Madras 1 

TB::m HONOURABLE MR. A. R. NISHTAR: Government will look into it, Sir. 
TB::m HONOURABLE MR.MTHIRDMALA ROW: Ie it the policy of Govern. 

ment to wait till equipment from foreign countries is im!,>orted 1 Will they 
take steps to manufacture these things in India' This is a question which has 
been raised elsewhere. _ 

Tma HONOUlUBLE Ma. A. R. NISHTAR: May I know where the queetion 
11. .. been raised ¥ 
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THlII HONOll'lWlLJI lIB. M. THIRUMALA ROW: It was raised. in the oth~r 

House and the Secretary of your Department has aaid that suffioient &rTangements 
have not been made to manufacture these sets in the Government workshops and 
that they were waiting for foreign manufaoturers to send their goods. 

Tma HONOURAl!IE MR. A. R. NISHTAR: So far as this GovernmeQt is oon-
cerned I can say that it will enoourage every effort to manufaoture these things in 
India. ' 

INOO'ME.TAX PAYABLE BY HINDU ASSESSEES HOLDING JOINT PRoPERTY 
89. THE HONOURABLE MR. G. S. MOTILAL : Is it a faot that instruotionFi 

were issued by the Central Board of Revepue more than six months ago that 
Hindu assessee!! Iiblding property jointly as tenants in oommon should not' be assessed 
separately for income-tax and that nOll-Hindu joint holders of property holding as 
tenantR in oommon are to be a&lellBed separately for inoome-tax' If so, why this 
discrimination , 

THE HONO'uBABLE Sm CYRIL JONES: The reply to the first part of fihe 
question is in the negative. On the other hand, the Central Board of Revenue 
issued a circular in March, 1945 that seotion 25A of the Inoome-tax Aot which, 
on the partition of a Hindu joint famly, requiPes the division of property in definite ~ 
portions should not be construed in a manner which would make it impossi ble 
for a Hiudu joint family to have its olaim of disruption acoepted. 

The attention of the Honourable Member is invited to the provisions of seotion 
9 (3) of the Income-tax Act which lays down that where property is owned by 
two or more per80ns and their respective shares are definite and ascertainable such 
persons will not be assessed collectively but in respect of their appropriate share. 
Where a Hindu undivided family owns joint property not partitioned by members, 
the Hindu undivided family is in itself a per80n under section 2 (9) of the Inoome-
tax Act and a separate unit of assessment for the purposes of the Act. It cannot 
therefore be said in such a case that the property is owned by two or more pBr80nB 
within the meaning of section 9 (3) of the Act. 

SHORT NOTICE QUESTION AND ANSWER 
THE HONOURABLE THE PRESIDENT: Are Government prepared to answer 

~he short notice question ofthe Honoura.ble Mr. Thirumala Row 1 
THE HONOURABLE Sm CYRIL JONES: Yes, Sir. 

ADV ANOES FOR HOUSE BUILDING 
90. THE HONOURABLE MR. M. THIRUMALA ROW: Will Government state 

whether the grant of house building advances admissible to the Government'office1'8 
under Civil Account Code, Volume I, was held in abeyance during the period of 
war ~ If so, when do Government propose to restore this concession, in view of the 
present acute shortage of houses 1 

THE HONOURABLE Sm CYRIL JONES: The gtknt of house-building advances 
was discontinued in 1937, i.e., more than two years before the war. Thf' question 
of reviving the ~oBcession has recently been raised and is under considera tion. 

BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE 
TABLE 

SECRETARY OF THE COUNCIL: Sir, in pursuance of rule 25 of the Indian 
Legislative Rules, I lay on the table copies of the following Bills whioh were passed 
by the Leghlative Assembly at its meetings held on the 13fih and 14th November, 
1946, namely :- -
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A Bill to oonfer upon the Central Government oerta.in po~ in respect of 

foreigners. 
A Bill to make oerta.in provisions in rela.tion to sentenoes a.nd orders paned 

by SpeciaJ TribunaJs oonstituted under the Cri'minaJ Law Amendment Ordina.noe' 
1943, Oil suoh Tribunals oea.sing to funotion. 

A Bill to restriot the opening a.nd remova.l of bra.nohes by banking oompanies. 

STATEMENTS, ETO., LAID ON THE TABLE 
THB HONO'ORABLB MR. S. LALL (Labour Secretary): Sir, I lay on the table 

oopiesof 13 ad Me Reports· prepared by the Labour Investiga.tion Oommittee. 

RESERVE BANK OF INDIA (AMENDMENT) BILL 
TRB HONOtJBA.BLB SIB CYRIL JONES (Finanoe Secretary): Sir, I move: 
"That the Bill furthpr to amend the Reserve Bank of India Aot, 1934, 88 pa.aaed by the 

Legialative Assembly, be ta.kell illto consideration." 

The purpose of, and the reasons for, this Bill, Sir, have been fully expla.ined 
in the Statement of Objeots and Rea.sons. The Reserve Bank are seriously per-

r turbed at the new devioe referred, to in this statement whioh ha.s reoently been 
praotised in order to evade the prohibition embodied in section 31 of the Reserve 
Bank of Indi~ Aot against the issue of bills of exohange payable to bearer on demand. 
The objections to the practice are given in the Statement of Objeots and Reasons 
to which I might add another, namely, that this praotice would go far towards 
defeating the purpose of the Government's demonetization of high denominational 
notes. The Reserve Bank has urged that prohibition of this practice is an urgent 
matter which cannot await the passing into law of a comprehensive Banking Bill. 
Special legislation ha.s, therefore, been brought forward for this one single purpose, 
which I believe to be not only entirely non-controversia.l but generally recognised 
as necessa.ry for the protection of the public against fraud and also a.s a matter of 
publio policy to prevent the issue of instruments caloulated to supplant the country's 
ourrenoy. I trust that this House will be prepared to accept the measure. Sir, 
Imave. 

The motion was adopted. 
Clauses 2 and 3 were added to the Bill. 
Clause I wa.s added to the Bill. 
The Title and Preamble were added to the Bill. 
TuB HONOtJBA.BLE Sm CYRIL JONES: Sir, I move that the Bill, as pa.ssed 

by the Legislative Assembly, be passed. 
The Motion was adopted. 

ESSENTIAL SUPPLIES (TEMPORARY POWERS) BILL 
THE HONOUBA:BLE MR. M. W. M. YEATTS (Industries and Supplies Secretary) : 

Sir, I beg to move:-
"That the Bill to provide for the oontinuanoe during a limited period of pOwerB to oontrol 

the produotion, supply and distribution of, and ttade and oommeroe in, oertain oommodities, 
88 p888ed by the Legislative Assembly, be taken into oonsideration." 

During the. wa.r the Central Government entered the Provincial field and did 
so under cover of the Defence of India Act and Regulations. That oover pasSed on 
the 30th Soptember. Before that date the Central Government studied the various 
topics in which it was operating controls in the Provinoial field, selected those which 
it oonsidered it was' essential to continuo, and dropped the rest. Parliamentary 
legisla.tion gave this Legislature power to pass laws in regard to the ohosen subjects 

Not prillW, Copies placed ill the Library of the HoU8tl. 
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for a very limited period. Obviously if some controls were to continue at all, you 
could not have a gap. So the interval between the 30th September and now was 
covered by an Ordinance and the object of this Bill before us.is to replace that 
Ordinance by an Act of this Legislature. A study of the measure itself will show 

,you that this is not a question of a general extension of controls or indefinite 
continuance of this' or that. It is an extremely emergent measure indeed. To 
begin with, we can only continue these powers for one year. If the Government 
feels they ought to go on after that, the Governor General has to make a declaration 
to that effect. If it was fOWld that they should go on after that., then assuming 
the present Constitution, both Houses of Parliament would have to pass a Resolu-
tion to allow them to continue and they could only do that for one year at a time 
and they could not go beyond in any case 1951. This is rather like a hurdle race. 
One might say from one point of view that the limitations were excessive rather 
than that they were inadequate. The key word I think of the whole Bill is the 
word " essential", and this Bill does not relate to tobacco and cosmetics and this 
and that. It relates to things which really enter the life and working of the people." 
And what really is the basis of the Bill ¥ I do not think I need comment on food, 
cloth, cotton textiles or on coal and what they mean; but there they are. In strict ~ 
theory there is only one logical control and that is where the controlling authority 
takes the thing and dishes it out in appropriate quantities to each recipient; in 
other words, rationing. Rationing on an all-India basis applies to two things, 
newsprint----a.nd that is not really typical-and the other is motor spirit. It has 
been done in the case of foodstuffs in the Province with which I have the honour 
to be associated myself. There you have had a very great extension of urban and 
rural rationing, a performance which I think, despite all the hard things said about 
the administration in India, will be a case for mingled admiration and wonder over 
a very considerable area. Now, that has been done there; but food rationing is 
not yet all-Indio. In the working of contTols, we have to be practically-minded. 
We say .. Article X. Its main conditions are these. It comes to us from such and 
such source. The people who know something about it are these, and the most 
practicable way of running it would be this and that". It is essentially empiric .. l 
or pragmatic. We start a system going on and we watch how it works. There 
are a lot of hard things said about control and controllers. But I think we should 
never judge any big phenomenon by a purely loca.l aspect of it. Human nature 
being what it is, you will always get what Shakespeare called" the man dressed 
in his little, brief authority" or what Dic.kens would have called the loca.l Bumble. 
These are part of the trials that God sends upon us. But don't judge the objects 
of these controls by the occasional pinches they give us. The fundamental cause 
of control is that there is not enough to go'round, and that is where this word .. essen-
tial " comes in. It does not matter if there is not enough tobacco to go round. 
It is just too bad. But if you have not got enough of something that the people 
must have, and not by a long way, then in any country you will have the position 
that money will talk. Money will talk and it will talk all the time and it will have 
the last .vord. That is reaJly the backgoWld of the control of essential commo-
dities. You have to say .. Are we prepared in a thing like food or cloth just to let 
the ordinary citizen take his chance!" I think the answer to that must be" No". 

I do not want to keep the House, but there is just one last thing which occurred 
to me. These controls, as the very existence of this Bill shows, have an all-India 
aspect and ~hat is an indication of the fact that the scarcity expresses itself on an 
all-India basis. The Bible tells us that ye are members one of another and the 
truth of that is borne in most forcibly on us in tiines of adversity. When we have 
provinces sending food to the South and Madras sending yam elsewhere, I think 
the truth of that comes home to us. Controls are only an elll:preB8ion of that. Sir, 
I move. 

Tm!I' HONOURABLE RAI B.uUDUB SATYENDRA KUMAR DAB (East Bengal: 
Non-Muhammadan) : Sir, first I want the Honourable Mover of the motion to 
clarify the words .. limited period". Secondly, I want de-contTol ofslack ooal 
which is necessary for, the purpose of brick manufacture. 
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Sir, during the laBt Budget session it was made olear that the Government 

was going to eno9urage the oonstruction of prlVate buildings in order to provide 
the labo1!l'erB released from aerodromes and other war w.orks. That being so, Sir, 
I do not see any harm if the Government be pleased to recomider my prayer as 
to the decontrolment of the briok-burning coal, which is not necessary for steaming 
and other pUrposes, reqqired for the industries as well as for their looomotives. 
Sir, this ooal is nothing but slaok coal whioh is hardly required for running power 
or electricity or anything for moving foroe. Sir, I move that this briok-burning 
coal at least be excluded from control. In these days of unemployment when 
people cannot find a job to eke. out their existence, my submission is tha.t the Gov. 
ernment be pleased to reconsider this item of 001101 whioh is ra.ised from collieries, 
de-control it and freely supply it to those brick ma.nufacturers to encourage the 
cOIlstruction of private buildings. 

Sir, I move. 
TK'E HONOURABIiE PANDIT HIRDAY NATH KUNZRU (United Provinces 

Northern: Non-Muhammadan): Mr. President, the system of controlling the 
distribution and salo of commodities was introduced during the Wall' because of 
~the shortage of supplies that existed then.' For the same reason, it is desirable to 
continue control over certain commodities even now though the war is over. There 
can, therefore, be no objection to the principle of the Bill but while I think that 
the House would be willing to vest Government with the powers which it has aSked 
for it will desire to have infor'mation with regard to their policy regarding the in 
oreased production of those commodities which are in short supply at the present 
time. I am not going to refer now to foodstuffs or plliJl6'l', because these subjects 
have often received attention in this House. We have a debate once or twiC(l a 
year on the food situation and we have therefore ample information with regard 
to what Government i. trying to do to increase the production of foodstuffs. But 
we know very little about the efforts that are being made by them to increa.se the 
production of cotton textiles and iron arid steel. Now so far as the cotton textiles 
are concerned I.have read the report of the Khata.u Committee, but no one knows 
how long Government will take to implement the programme recommended by 
the Committee, nor do we know at the present time whether that programme will 
be carried out in every Province. Notwithstanding the debate that took place in 
this House the other day with regard to the"policy proposed to be followed in rcspect 
of this matter by the Madras Government, t.lw Premior of M.adms has come out 
with a statement re-aflirming the policy lu.icl down by his Government and his 
determination to stick to it. We havo, therefore, a. right to ask GovHl'ument within 
what period they propose to increase the supply of cotton textil('t; to lSueh an (lxttmt 
as to dispense with (lontroll:l. It. it' trU{-I, ~lH my Honourablo friend, Mr. Yoatts, 
said that under the India (Centra.l Government and Legi~lature) Act, 1946, t,ho 
oontrol can be continued fc;r a maximum pmiod of fivo years only but I flUhmit 
that it ought to be tqe policy of the Government to act in lIuch a way a.s to ma.ke 
the/control unneoossa.ry before that period expiros, so that the difficulties that 1U'6 
experienced now might not have to be traced when the control is removed. We 
hear a great deal of black-ma.rketting in connection with the sale of cloth, but not· 
Withstanding this prices have been kept under reasonable control. If the supply 
of ootton textiles remains as limited as it is today, then though the black market 
will not exist when the control is withdrawn prices wHl oortainly rise considerably 
and make it almost impossible for the poor man to obtain his requirements. 

As "regard's iron and steel we were under the impression that during the war 
their production had increased. I think I shall be quite correct in saying that 
Government themselves fostered and strengthened this impression. There was 8. 
general belief, that India had advanced considerably in respect, of the manufacture 
of iron and steel. I learnt therefore with great surprise irom an article in the "Indian 
Economist" a few weeks ago that the production of both iron and steel was now 
wlightly less than it was before the war. Perhaps, my Honourable friend Mr. YE'at 

ill be able to let us know how this has happened and wl1at steps are to be taketn 
by Government in order to increase, the productioIl of these things which wi.!l be 
much more' in demand in future than they Were before the war. Both the needs 



ESSENTIAL SUPPLIBS (TBKPOBARY POWERS) BILL l~ 

of the ordina.ry people a.nd the de'mands made by new industries will require 
.a oonsiderably increased produotion of iron and &teel but if the industry concerned 
with their manufacture remains in,its present condition I do not think that control 
over them for a limited period will do U'J any good at all. • • 

Another point, Sir, that I should like to raise is conneo.ted with olaU&6 3, sub· 
clause (I), of the Bill before us. Now this clauge empowers the Central Gowmment 
to issue instructions for maintaining or increasing the supplies of any eseential 
commodity to the extent they consider necessary. Their object will be not to inter. 
fere unduly with trade and commerce. I am sure that my Honourable friend, 
Mr. Yeatts knows that ~e rules made under the Defence of India Act which em· 
power the Central Government to con~rol the production, distribution and sale of 
certain commodities have been u'Jed in many inf>~ances in suC'h a way as to injure 
vested interests. I think it ought to be the policy of the Government of India to 
see that the control over the sale of the controlled commodites is exorcib6d in such 
a manner as not to interfere with the business of people already engaged in tra.ding 
in those commodities. If it is necessary to open mora shops, by all means bring new 
people in. But th ere is no reason why people who are already carrying on a. business 
should be driven out of it. I hope therefore that my Honourable friend Mr. Yeatts 
will be able to give us an assurance that the Central Government will not allow. 
such 8 polioy to be pursued in the future. 

Lastly, I should like to ask my Honourable friend what would be the period 
during which this law would remain in force in the first insta.nce under the India 
Centml Government and Legislature)' Act, 1946. This will depend on the date 
on which the Proolamation of Emergency cea.sed to have effect. The question is 
whether it cea.sed to ha.ve effect from the date on which it was withdrawn or from 
the date on which it ceased to operate IIltogether. In the first Cas9, this Act will 
remain in force only till the 31st March, 1947, and in the other cae9, till the 30th 
:September, 1947. I hope my Honourabl£l friend will be able to olarify the situation 
.in. this respect. 

I do not think I have anything more to say in respect of the provisions of ihis 
Bill. I support the principle of the BIll, and, generally speaking, I recognise the 
need for controlling tht' commodities mentioned in clause 2. But as I ha.ve already 
said, the power to control the saJe of these oommodities will by itsf'lf not be of any 
permanent use to the peoplo; it ought to be the policy of the Government to see 
tha.t before tho controls a.re removed a. state of things is brought into existence in 
which the pub]ic will be able to satisfy its needs in respect of these articles at least 
in the same way as it could before the war. 

THE HONOURABlE MR. M. 'IH1RVM.AIA ROW (Madras: Non.Muhammadan)·: 
MI·. President, the necessity to extend the special powers by way of a Bill is obvious. 
'The conditions under which people lived during the war a.re still continuing, and it is 
the duty of any Government to control all the productive sources of food and oloth 
.and other nece88ities so that an equitable distribution of those neoessaries can be 
madeamoDgst the people. Otherwise it is only the rich-as the Honourably ¥ember ea.id 
money can buy anything-who will be able to get the e88ential a.rtioles of life •• 
It is our duty to support the measure until conditions in the country come to normal 
But I do not envisage a time in the near future when conditions will oome to normal 
when people can have enough food and clothing. The Bill seeks to provide for the 
,continuance of these powers during a limited period. 

With regard to the control on production of food, energetic measures have to 
be taken by the new Government for producing more food. India has been chronical. 
ly a deficit country with regard to its food. As long as other countries continued to 
'supply the deficit, we did not realise that we were so much in deficit &8 regards our 
food requirements. The moment war came, famine stared us in the face, and the 
·terrible famine in Bengal was a warning to the Government of India that their oom. 
placent m~thods would not do hereafter. ' Even now, food production is a long-range 
plan and it has got to be tackled on along.range basis. This Bill cannot taokle the 
problem at all. Still, the Government want to have some control over the prodiiction 
-of various articles. But I am afraid this Bill does not . arm the Government with 
1Il~cessa.ry powers. They have started on their industrial planning. I want to,quote 
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an. example. They wanted to plan and control the vegetable ghee industry. Witll 
great gusto the previous Food Member announced that he was allowing the manu-
factur~ of ghee, ,to be allotted to several provinces. But I want to draw attention 
to how these controls. were circumvented by a big business man of this place. The 
Madra Province has been allotted the manufacture of 100,000 tons of vegetable 
ghee, to be distributed amongst 7 factories. Now, an eighth man oomes--rather 
sneaks into the province of Madra!!, to devour all the smaller fry. The capital of all 
the 7 companies together is Rs. 105 lakhs. The big man comes with some influence 
at the top and starts the industry with a capital of 100Jakhs. He is like the spider 
that spreads his web all over. He can easily swallow all the smaller fry that are 
being started with less capital. Does this Bill give authority to the Government of 
India to control the situation 1 LlIoSt time, when I put a number of questions to the 
previous Food Member, Sir Jwala PrlloSad SrivlloStava, he said that the Government 
of India had no power to control these industrialists who tried to spread their tentacles 
all over the country; you could simply refuse electricity, you could refuse an import 
licence, you could refuse capital issues. But the man has got enough capital ; he 
does not require permission for capital issue. He has got engineers. He manufac-
tures plant himself. He can go and dump it anywhere he plelloSes, even where it is 
not wanted. The Madra.s Government and the Central Government are unable to 
check the man. He goes and menaces the smaller manufacturers. Are you going 
to control such circumvention, such a plan to defeat the purposes of this Bill' I 
want the .Honourable Member to clear my doubt. I want him to tell the House 
whether this Bill arms the Government of India with '3Ufficient power to prevent 
any such unJust schemes. 

Then, Sir, there is another point. They get hold of retired civilians and employ 
them in their firms. They try to take advantage of the influence which they have. 
A retired civilian is taken on as a director on a salary higher than that which he was 
getting before retirement and he with the influence of his recent past is able to 
manage things. I want you, Sir, without fear or favour to see that such unjust 
encroach.ment of big finance on the small industrialist is not permitted. Trusting 
the word of the Govt. of India and the Madras Government, people have invested 
in each company to the tune of 15 to 20 lakhs in 7 companies. What happens to an of them when One company with a crore of rupf'es starts producing cheaper 
than the manufacturers in theotherca.ses 1 They will dump the market with cheaper 
stuff. One company comes in with a crore of capital. We have agitated about it 
in the Province. I do not know how the Madras Government say they are unable 
to effectively control this. They say they have not got the powers. Even the 
Central Government have said they have not got the powers unless they take some 
power with regard to indu.strial planning and tell people that they cannot start a 
factory without the previous permission of the Govt. of India. 1 want the Hon. 
Member to consider this IIoSpect. If you alloW one man to suppress the small indus-
trialists in one province, this man will go to other provinces or some other man wiD 
go there and start factories by ciroumventing your own powers and rules and Acts. 
I want Government to effeotively control such things with regard to production •. 

With regard to newsprint, you are now controlling supply and distribution 
I do not know how far efforts are being made in the Planning Dept. or the Industries 
Dept. to investigate whether newsprint can be manufactured in this country. During 
the war I had occa.sion to go and spend some hours in the Industrial and Scientifie 
Research Institute of the Government. The)" had sta.l"'tM experiments to substitute 
iron gramaphone pins with bamboo pins. They succeeded. They wanted to give 
greater tempo to the coir ropes which are used in the navy. For things that were· 
wanted to be done during the war the Industrial Research Institute carried on re-
search whether these things can be improved and-manufactured in this country. 
I want the Govt. of India to instruct their scientists to see whether the grlloSs that ie 
available in the HimaJa.yan ranges and in the U. P. for ordinary paper can also be 
used for the manufa.cture of newsprint. Sir, the question of newsprin'!; is a very 
eerious one. The richer man gets richer and the poorer man gets poorer. The Dl&D 
that gets a quota of 50,000 tons will devour the small man that ha.s got a sma.ller 
quota, the moment control is removed, YO'U are not able to supply. I will give you 
• practical inatan,!8' If you want to run a paper you must have at lea.st a circulatioD 
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of 10,000 copies. But you a.llot Ii tons to BOme papers, 2 tons to some papers, and 
5 tons to some papers. It gives 4,000 or 5,000 copies each. That means the concern, 
has to run at a 1088. What I want to impress on the Goverriment is, let them take 
seriously the meaning of the word" produotion .. and investigate if they oan produoe 
newsprint also and make this oountry independent of oonditions elsewhere Uk e 
Norway or Canada, who are now inoreasing their cost of newsprint phenomenalJy 
because there is a demand frdm our oountry and other oountries. . 

These are the only two points I want to draw attention to. If the Government' 
rea.lly wantto show that a real change h&8 oome over the Govt. ofIndia, that men of 
genuine' public spirit and grit are con,trolling the Government, let them consider these 
things and let not a single man, however rich and influential he may think himaeIf 
to be, and however muoh he may be hobnobbing and rubbing shoulders with the 
bigger people in the country, consider t.hat he is bigger than the people and the 
interests of the publio. 

THE HONOURABLE SIB DAVID DEVADOSS (Nominated Non-official) : Sir, controla 
are a necessary evil. Personally I would like to see all controls removed. But,. 
as matters stand at present, that is not possible. But I would ask the Government 
to see that the corruption which is rampant in this control buisness is removed •• 
Not only corruption but all kinds of other evils are also there. I will give one or two, 
instances. I do not want to take up the time of the House by going through many- , 
things. F or instance, my own family doctor wanted some sugar. He sent hi .. 
ration card to the man who distributes sugar and he said he had no sugar available. 
Then he was advised to have a police officer sent along with his servant. The servant 
again went and the same reply was given. The servant said to the man, " Do you, 
know who is with me! He is the Head Constable of the place". Then the sugar 
was forthcoming. Then, Sir people have to wait in queues of 100 or 150 to 200 and: 
what does the vendor or the licensee say t Hi~ says, " Wait till 9 O'Clock at night" 
I am not exaggerating. I am telling you the fa:cts. They wait and then he measures. 
the grain in a way and they have got to take what they are given. The stuff some-
times is full of grit, sand and all sorts of things. Though it is neceBBary to have· 
controls I want Government to see that these evils are removed. Another thing that. 
I want to mention is this. Why should there be control in regard to vegetables , 
In Kodaikanal where I live part of the year people raise vegetables and potatoea. 
The officer in charge of the Dept. says that one should sell it only at a certain price. 
That is not an evil in itself. But he also says he can only sell it to a licensee. That 
man makes a lot of money. He goes round and says, "Give me at this prioe ". 
We will say the prioe fixed is X. He wants to buy at X-Yo What is the poor 
man to do who raises vegetables and potatoes Y Why should you insist upon the, 
man selling to the licensee only 1 The licensees are men of straw. They probably 
have got some influence with some clerk or officer and they cause a lot of annoyance 
to the people. These people are not allowed to send their own goods down to the 
plains. Suppose the price of potatoes is Rs. 0-4-0 a lb. in Kodaikanal. It is BOld 
down below, within 50 miles, at Rs. 0-6-0 per lb. by the licensee, who is the only 
man who oan take it down. Why should you insist upon these people selling only 
to the licensees t You may put a value upon the thing. You ID&y say that potatoes, 
or vegetables should be sold at a certain price. You may also add a certain per-
centage for transport costs. But why shaul d you insist that these things should go 
through the licensee only. I would &8k the Hon. Mr. Yeatts who knows Madras to 
see to this, especially with regard to vegetables and potatoes and other things grown. 
in Kodaikanal and Ooty. People suffer greatly. I am speaking from experience. 
People have come and told me, "We have got things; we cannot send them down; 
we are told to sell them only to the lioensee ". Remove these licensees. You 080DI 
say that he should sell only at a certain price. I do not mind that, because that 
applies to everybody. But free transport to different places like Madura and Dindigul 
should be a.llowed. I hope the Honourable Mr. Yeatts will see to this and instruct 
the Madras Government to remove the controls with regard to vegetables. 
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*TEll HONOUBABLlII SAIYiaD MOHAMED P ADSHAH SAlUB BAlUDUB (Madras: 

Muhammadan): Sir, I intervene in this debate only to make a few very brief 
-observations. It cannot be gainsaid that so long as there is a shortage of supply and 
there is not enoug .. to go round we have to submit to this control. It is, 8.s my Honour-
able_friend, Sir David Devadoss, has observed, a necessary evil to which we have 
got to reconcile ourselves. But, Sir, when you have control, as the previous speakers 
have said, you have to see that it accomplishes the object for which it is designed i 
you have to see that the control. is effective. You have to B~ that control which 
has been introduced for the good of an the people of the country accomplishes the 
object for which it has bon intro:luued, that the poor man gets his sharo of the essen-
tial commo:litics. But as tho system is now worked, it is a. matter for regret that 
after all the poor man in the country for W'hos{' benefit this has been specially in-
troiuood still fails to get his share of the ess~ntial commodities and that is on account 
of inofficient supervision that is exercised ovor thee!' controls. Thero is cOrIuption 
rampa.nt in tho country and black-market is growing every day. The Government 
cannot take things easy. It has got to dl'lviso some machinery by which this black-
market is put 40wn. . 

• We have to submit to t.hese controls, as I have already said, so long as .there is 
not enough to go round. But we cannot accopt this proposition that this control 
should go on indefinitely for years ; and if this thing is not to go on indefinitely, the 

-GovE.rnment should take steps to BOO that the quantity of essential commodi.ties is 
increased, that the production is increased, and really effective steps will have. to be 
taken. I will just rofor to the shortage in I'ood.. It- is roar ' surprising that most of 
us wore not aware of tho fact-at least so fully-until the war rudely brought it 
to our notice that a country like India where noarly three-fourths of the population 
·are agriCUlturists, is deficient and has been doficient for more than a cent.ury and 
a half in its production of food. SiI':J6 the W'ar disclosod this deficiency, efforts have 
been made to find out what steps shou~ 1 be taken to make good this deficiency and 
there has been the Grow More Food Campaign for the last three or four years func-
tioning ; but WI) are yet to see how it has succeeded in adding to the production of 
food in this country. My humble submission is that the Government should not 
follow a lai88ez !aire policy, but it should make earnest and determined efforts to 
see that more food is grown in the- country and if necessary Government should also 
make it a rule that food crops should have precedence over money crops, that wher-
·ever any kind of cereals can be grown it should insist upon the OWnor of the land 
devoting a portion of it to the production of food, that all the land that anybody 
~ns should Dot be cultivated wii;h only money crops ; that if a part of the land is 
suitablt> for foodstuffs, the oW'ner should be comp ~('(.' tIl at. some coreal suitable 
to the soil is produced from that land. My submission t,L(.·I"Pl( re is that side by side 
."ith the control that the Government is exercising it should make a real effort, a 
serious effort, t.o see that larger quantities of food are produced in our country. 

TXII HONOUBABLII MR. J. M. B. GIBBONS (Bombay Chamber of Commerce): 
Mr. President, in goneral this Bill has my support. Though I dislike controls as 
much as anybody, I accept their necel:':i.ty. Thr only point which I have in con-
nection with this Bill is to wonder why a commodity liko mica has boon included in 
the scope of it. Commodities (i) to (vii) in clause 2 a.re all what you might 
call consumer commodities-those commoiivio& which arc consumod. within the 
country, .whereas, mica is, to the extel~~ of possibly 90 per cent., exported outside 
India. Mica is a strategic mineral of vital impo.·tance durin.g the time .of war and 
that there should b3 somo control over it is possibly a mati;er of national policy. 
But my point is that I wonder whether it is correct to lump a commodity like that 
-with these other consumer commodities, because the intention is when these other 
consumer commodities arc in great and plentiful supply, this Bill will be withdrawn. 
But there may even then be 110 case for the continuance of control on a vital mineral 
:such as mica. That is my point. I wonder whether it is correct to in~lude it in this 
Bill. 

• Not corrected by the Honourable Member. 
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THE HONOUBABLII MBa. RADHA BAI SUBBARAYAN (MadraS: Non-Muham-
madan): Mr. President, Sir, as this is tho first oocasion when I speak in this Honour-
able House, I would',awith your permission, Sir,like to thank;my Honourable oollea.-
gues for throwing open the doors of this House to women ane! tpus rdmoving 
another obstacle to. their enjoying equal right$ of citizenship. 

With rogard to this Bill, Sir, I Wtlloome it most hoartily as a oitizen who has had 
personal eXp6rien(l(~ and knowledgo of the oonditions in our country which arel.ma.king 
life very difficult indeed to people in general. During the war,we are all aware, 
that our poople had boon through a great d'Jal of hardship and suffering due to econo-
mic conditions created by tho war. We wore oagerly hoping that eonditions would 
improve in the country on the conolusion of the war. But unfortunately things are 
becoming more and more difficult and lire is becoming· harder and harder for poor 
people. Black-markoting is flourishing, making it easier for tl~ rich to get more than 
they need and making it mol;'C difficult for the poor to get even their. irreducible 
minimum requirements. If, may be, that tho reason for this-I say it with due 
respeot to our pillars of the administration-is t hat our administrative ma-
chinery is antiquated and ineffective and t.here are also certain evils existing in the 
administration of Our country. I am glad that the Honourablo Member in charge of • 
Industries and Supplies has admitted that the Govornment is aware of tho defects in 
the machinery of our administration and t,hat the exist.ence of corruption in the Gov-
ernment Departments was clearly acknowledged by his Secrotary only yesterday 
in-the othor House. But, Sir, mere admission of these dl"ofects iSllot sufficient. Gov-
ernmflDt m'lUlt make strenuous and earnest effort·s to remove these defects and ovils, 
It is only then that control can really be effective. 

I believc, Sir, that control is absolutely llO(',()Ssary for csBOntial commodities, 
particularly with regard to foodstuffs and text iltJs which a.rc required by all olasses of 
people. I am glad, therefore, that our National Government have given t.heir prompt 
attention to this important matter and I congratulafotl them on bringing forward 
legislat.ion to rcgularise control at the vory first sr,Bsion of the wgislature after t,heir 
.assuming office. 

Sir, I do not claim to be a politician or a logall1Xpert and when I speak on Bills 
of this kind I do so with a cortain amount ofhositat.ion. I would say that I just think 
aloud of the doubts and fears or of the asSUranCHS that I have when I study a Bill 
of this kind. On this occasion, I am encouragod to give expression to my views 
because of the statllment made by my Honourablo friend, Dr. Matthai, in the other 
House t.hat t.he Government aro trying in the matter of control a proccss of vast 
experimenta.tion and t.hat every suggestion, complaint or crit.icism on thl' matter wiD 
be considered by t.he Gow.rnment, When I spoak today, Sir, I speak as one who 
has the ut.most confidence in our National Government that they will do theit:, very 
best, for the welfare of our people. My views will be expre886d here with the sole 
desirtl of making my humble contribution towards holping t.hem in t·heir great t.ask 
and alsO, f;r, becauso I feel it is my duty as a woman to reprt'sent the difficultieS 
of women to the Governmont-of cour~, I know many of my colleagues represellt 
'Women as wall in this HoUB(' :-but as a woman I t·hink I can claim that I understand 
tho lleeds of Ilo housewife much more clearly than men do. 

My Honourable friend, Mr. Yeatts, remarked that the Central Government had 
certain powurs-if I hoard him right-over the Provincia.l Governmonts during 
the war period and::that those pOW\lrs cflasod to oxist on t.hn ('onclusion of tho war, but 
the Honourable Momborfor Industrios admittod in the oth<1r House that the economic 
conditions which arose from the situation created by t.hl" War st.ill continue t.o exist. 
It rather worries me, Sir,-it causes me anxiety to kno~-how tha Oentra.l Gov-
ernment is going to enforce all the 8Qct.ions of this Bill if it. has not got suffioient 
.authority. to soo that the Provincial Governmonts will carry out the different clau86s 
of the Bill and also give due respect to the directions that the Central Government 
.. ill give under section;') oft.his Act. I think it. would }v,lp not only this Honourable 
House but also the public in gemral to und(Jrstand the policy of tho 
Government if the Gov~t would make it clear how they are going to 
oo-operate wjth the provincial Governments in enforcing the soot.ions of t·his Act. 
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I think, my Honourable friend, Mr. Yeatts, said that full rationil)g is not made 

on an all·India basis. I am quite aware 0{ it but I think that it is certainly necessary 
for the .Governm(mt to give their earnest consideration to the need for as much uni-
formity about rationing as is possible and also with regard to the commodities whioh 
the different Provinces think are necessary to be rationed. 'While I am on this 
subject of rationing, Sir, I would like to point out that when the Provincial Govern-
ments introduce rationing of a particular foodstuff they should also consider whether 
it is necessary to introduce rationing :or control of its allied foodstuffs. r I think I 
should make my point clear by giving an instance. In Madxas we did" not have 
ratinioning of sugar until this year and all that time there was no scarcity of sugar. 
Sugar, jaggery, which I think is called" gur " in these parts and" country sugar It 
which in Tamil is called "nattu 8halckarai ", were available to all ClaSseR of people 
but now that rationing of sugar has been introduced, jaggery and" country sugar It 
have gone into the black market with the result that the poor people who are not used 
to white sugar are left in the lurch. I think this is a very important matter which 
needs careful attention of the Central Government. With regard to distribution 
also I would venture to make a suggestion to the Government : that they should, in 
consultation with the Provincial Governments, try to have distribution through 
Co-operative Societies. I have great faith in Co-operative Societies- if they are run 
effioiently. Black marketing can be avoided if the aBBistance of Co-operative 
Societies is utilised more extensively and frequently. 

Next, Sir, I shall be treading on rather delicate ground if I venture to say a 
few words on textiles, but I shall be failing in my duty if I do not warn this House 
that the WOmen in my Province are undergoing acute anxiety with regard to textiles. 
The other day I refrained from speaking on the resolution brought forward by my 
Honourable friend, Sir Gopa.la.swami Ayyangar, because he did not recommend any 
definite policy. I yield to none in the desire to promote khadi. I myself have been 
a user of khadi tor many, many years--more years than I should like to remember 
as it showse that I am rapidly getting old. (Laughter.) But, Sir, my point is that 
every man, woman and child should have sufficient clothing and that clothing should 
be available at a reasonable price-at a price which everybody in this counrty 
can afford. How that is to be done is not my concern. It is the concern of the 
Government but my duty is to place this point before the Government for their 
consideration. Yet I would take the liberty of making a suggestion. I feel, Sir, 
that the time has come when Government must give their earnest consideration to 
the principle of State ownership. I feel there is urgent need for the Government to 
take over the mills under their own management. Instead of having an elaborate 
maohinery to exorcise control over the production and distribution of textiles the 
·best method of seeing tha.t the needs of the people are met is by taking over the 
management of the mills. My Honourable friend, Mr. Thirumala Row, the other 
day rightly gave a moving picture of the conditions in mill areas, conditions under 
which the labourers live a.nd work. It is an open secret that the magnates of the 
mill industry have made huge profits during the war, not only by what is known as" war 
profiteering" but also by cruel exploitation of labour. H profiteering and exploita-
tion of labour are to 00 stopped it can only be done by State ownership. Also I do 
not see, Sir, why mill-ownors should make large profits when people are suffering ff'Om 
want of cloth. I also wonder why, when Government raise loans at only 3 per cent. 
mill-owners should be permitted to make big divid~nds of 30 to 60 per cent , 

THE HONOURABLE Ma. G. S. MOTILAL: To pay taxes. 
THJII HONOURABLE Mas. RADHA BAI SUBBARAYAN: And now that the 

Excess Profits Tax has been abolished, they have a wider scope for making larger 
dividends. I personally think that if the matter of State OWD:resbip is going to be a 
difficult problem, and requires a long time to accomplis~, Governme~t .could in 
the meanwhilo take steps to prevent exceBBivo profiteenng by the Dllll mduS"try. 

Then, Sir, I would like my Honourable friend to inform. th~ HODBO olearly ~ what 
manner the Central Government are going to enforce the different SUb-sectIOns of 
~tion 3 in the provinces, because oven with my limi~ ~owl~ of t~e oonstitu-
tio~ I know that many of the subjects come under provm.~ anmJDJlltr~tlon. Take, 
for instance, sub-section (2) of section 3. How are they gomg to deal 'Wlth them I 
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All these are vital problems, in my opinion. Only the other day, an Honourabltf 
Member of the Government stated that a oerta.in quantity of dehydrated potatoes 
were imported into this oountry, and in reply to a supplementary question why it 
W&8 neoeasa.ry to import the potatoes at an exoeasive pri~, he Mid, beoa.use there was 
soa.roity of the commodity iit this country. Why is there aoa.rcity' There have 
been repeated reports among the public that potatoes grown in 1ndia. haVe been 
rotting in certain places while there has been aoa.rcity of potatoes in other pla.cea. 
There must be something wrong somewhere when th6le is unequal distribution of 
eaaen.tiaJ commodities in this oountry. As I said. at the beginning of my speech, 
I make my remarks with the real goodwill and with a desire to help the Government, 
and I hope the Government will give sympathetic consideration to the views I have 
ventured to express. (AppltJtue.) 

THE HONOOBABLlD THlII PRESIDENT: Mrs. Ra.dha.bai Subbarayan, we all 
welcome you to this House, and we are very glad to hear and very much impressed 
with the maiden speech which you have made today. You have spoken with much 
c1a.rity and ability, and we trust that after the next election many eminent ladies-
there are several in the field ofpolitica who have already distinguished themselves-
will join you in this House and add to the glory and lustre of this House. (Applause.) 

As regaros the subjects to which you have referred. in your speech, they are all 
serious points and require very great consideration on the part of Government. I .. 
have not the slightest doubt that your observations and remarks, coming &8 they do 
from a seasoned a.nd expert politician like yourself, will receive great a.ttention and 
consideration from Government. (ApplaU8e.) 

THE HONOOBABLlD MBa. RADHABAI SUBBARAYAN: I thank you very 
much, Sir. 

THE HONOURABLE SIR N. GOPALASWAMI AYYANGAR (Madras: Non. 
Muhammadan): Sir, I rise to say only a few worda on this Bill. I give my whole. 
hearted support to the principle of this Bill, and I cannot see what Government 
whether national or otherwise, could have done in circumstances such as we are 
placed in at the present moment, if they had not taken action of the kind they propose 
to take in this Bill. Control, Sir, has to be continued even after the war. The only 
thing that we have got to decide is how much of control we should have, in respect 
of how many commodities, and how far we should go in exercising that control. 

The Honourable the Mover of the Bill referred to the fact that during war· time 
the Central Government did encroa.ch on the provincial field of legislation and tOOk 
control over spheres which properly would not be the spheres of the Central Govern. 
ment but were the spheres of the Provincia.I Governments. Now, Sir, with regard to 
the commodities that have been listed in cla.use 2 of this Bill, I desire to draw the 
attention of the HoUBe to the fact that, except perhaps for two or three items, the 
rest are a.ll cases, which under a properly evolved post-war industrial policy, will 
have to come under some sort of central control. Cotton and woollen textiles, coal, 
iron and steel, I think, were amongst the industries listed in the statement on in. 
dustrial policy which the previous Member for Planning published some time last 
year. What I wish to suggest in this connection is this. This particular Rill will be 
in force oniy for a very temporary period, and I suppose the Central Government will 
constantly be watching the situation and will try to relax and then remove controls 
over the items mentioned in cla.use 2 gradually. I suggest, Sir, that the Government 
should resort to removal only in respect of items which are not likely to come under 
a certain measure of permanent pla,DDing control in the future. I think it will be 
necessary for them to think hard before they remove controls altogether in respect of 
cotton and woollen textiles, coal, or iron and steel. 

Now, with regard to those items which will become subjects of permanent plan. 
,ning in the future planning on an all·India. basis, it is necessary for them to evolve 
machinery for control which will endure. My Honourable friend, Mrs. Subbarayan, 
on whose maiden speech, Sir, I should like to add my own congratulations to what you 
have a.lrea.dy expressed, referred. to the point mentioned by the HonourablEl Member for 
Industries and Supplies in the other House, namely, the unsuitability of the ~t 
administrative machinery for exercising the powers of oontrol which, under legisla.tion 
of this kind, have got to ,be veeted in some kind of bureaucracy. That is one of the 
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things which are facing not only this country but countries all over the world. The 
question of the recruitment of the proper personnel, their post-entry training, the 
manner iri. which they should a.ssume the role of positive and. dynamic helpers in 
industriB.I development-things of that sort have got to be very ca.refully thought 
out in'connectid&l with proper planning in the future. I suggest that, though they 
will now recruit machinery for exercising control over items of that sort merely for 8. 
temporary purpose, they should have this la.rger object in view in finding such 
ma.chinery in respect of those items. 

With regard to some of the questions which have been raised, I should like to 
refer first to the point that very largely the POW8l'f1 that are being taken in this Bill 
are powers which would be exerciseable by the Provincia.l Governments. Now, there 
is one particular point, which is perhaps relevant to recent controversy, in respect 
of which, I think, there is no question of provincial jurisdiction. Take, for instance, 
the question of the proper distribution of cloth on an all-India basis. That necessarily 
involves the control of cloth produced in one province being made available in another 
provincc, and not elsewhere. It might involve the control of yarn produced in one 
province so as to make it ava.ila.ble in another province and not elsewhere, and 80 on. 
That, ' Sir, under the Government of India. Act as it stands today, is not within the 
provincial field, because, under section 297 of the Government oflndia Act, I think, no 
Provincial Government can legislate so as to prohibit or restrict the entry of commo-
dities from or into another province. That, I think, is a power conferred only on the 
{',antral Government in virtue of this Parliamentary enabling legislation and that 
is proposed to be continued under this Bill. This point is very relevant to a recent con-
troversy because,in the statement which the Prime Minister of Madras has issued to the 
press, to which my Honourable friend Pandit Kunzru made reference this morning, 
he has tried to answer it. One of the objections raised to his textile scheme for the 
Madras Province was that he contemplated the shutting out of the import of cloth, 
say, from Bombay or Mysore or any other area outside thc Madras Province into the 
Madras Province, and his answer was that, at present, this distribution is effected on an 
all-India basis by the Central Govternment and cloth is being sent out to particular 
areas from other areas and he can now use this power, which is exercised through the 
Centre, for the purpose of shutting out cloth from coming into Madras from Bombay. 
He further said that the problem of the ability of the Provincial Governments to shut 
out such cloth in the future in order to help his own scheme would arise only during 
what he called the post-control period. That is to say, when the Government of 
India takes away this control on an all-India basis, it will be time for him to consider 
what the Madras Government or the Madras Provin(,,c should do in order to Rhut out 
Bombay cloth or to prevent Madras yarn from going to Bombay or other province 
which may be in need. That is a matter which the Central Government have got to 
consider very seriously. I tried to make out the other day during the debate on my 
Resolution that the whole of the textile industry should come in for control on an 
all-I:rdia basis and we should take POWeT here for the purpose of regulating the siting 
of this industry in different places, and even the distribution of the production of this 
industry as between different provinces in this country. A thing like that could be 
done only on an all-India basis. Of course, the Prime Minister of Madras thought 
he could in the meanwhile make some legislative adjusmtents in order to keep for 
Madras the power to over ride the provisions of section 297 of the Government 
India Act, But that could be done, I submit, only by amending legislation 
Parliament. He also talked of the Constituent Assembly taking up this matter 
and giving provinces the power to prohibit or restrict trade as between one province 
and another in the future. I should myself doubt very much whether any consti-
tuent assembly, speaking for a.ll India, would easily vest power in par~icular provinces 
to act in the fashion he contemplates. With regard to this particular matter it would 
be interesting to know whether the orders which the Government of India have issued 
already as regard!! the allocation of spindlea.ge could be brought under the provisions 
of this Bill. This Bill in clause 3 (2) (a) says that an order may provide for regulating, 
by licences, permits or otherwise, the production or manufacture of any essential com. 
modity. I wonder if the orders which the Goverment of India have alrea.d.y issued and 
to which I hope they will stick could be interpreted as having been issued under this 
I am afra.id in terms that order did not issue under any pro1'ision -of this kind. But 
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where the Government of India. have to see that the policy they have laid down Is 
ca.nied out, it is worth their consideration to try and bring it under a legislative 
enactment ofthis sort; and where a Provinoial Goveimnent has demurred-and wishes 
to act in a fashion which is contrary to the policy enunoiated on an all-India basis, 
it will be up to the Central Government, apart from the section of ~e Government of 
India Act which I quoted the other day, to issue a direction under clause "5 of this 
Bill telling the Provincial Government what it should do to carry into execution in 
the province any order made by the Central Government. 

Now, my Honourable friend, Mrs. Subbarayan, asked how these things were 
going to be enforced. These go into the legislative enactment and the directions are 
issued under the legislative enactment and if a Provincial Government does exercise 
its executive powers so as to conflict with the powers of the Central GoverIUDent 
80 far as the present Government of India. Act goes, there is a provision even now,-
section 126, I think-under which a direction could be given and enforced. It 
gives power, I think, to the Governor General in his discretion, to ask the Governor 
of the Province if necessary to see that the direction is implemented. I am not sug-
geRting that a drastio step of that sort should be taken. I am sure that even the 
Madras Government would persuade itself to change its policy when it finds that an 
Interim National Government desires that the orders it has issued should be oon-
formed to by a Congress Government in the Madras Province. I do not wish to say. 
anything more, Sir, except that I certainly welcome and give my whole-hearted 
support to thi8 BilL 

·THE HONOURABLE HAJJ SYED MUHAMMAD HUSAIN: (United Provinces; 
West: Muhammadan) : Sir, I confine my remarks on this Bill to a particular point. 
I do consider that control is necessary and introduction of legislation of this kind is 
quite suitable. But I would very much like to know from my Honourable· 
friend the Mover whether the Government have any intention of apply-
ing the provisions of this Bill, or the Ordinance which was in force, to themselves 
or it is only meant for other people besides the Government. What about the Dis-
posals Department ~ Now, the Disposals Department is disposing of millions worth 
of these commodities; most of them new, and some of them second-hand. Does 
the Government consider that control of the articles sold to tenderers would be to 
the benefit of the public and the Government also or not 1 Government itself is 
encouraging black-marketing. As an instance, I ask "What about motor vehioles ,',. 
They had control prices over motor vehicles. How have they sold by auction and by 
tender 1 If Government cannot control its own hands in black-marketing, how can it 
go to the public and ask them to stop black-marketing. Prices ofsecond-hand motor 
cars have gone up very high and I am sure that the Government audion and sale by 
tender is responsible for it. Besides motor vehicles, there are thousands and thou-
dands of tons of eatables purchased by the United States Government and as a 
mattcr of fact military stock is being sold. Have the Government been able to 
see or intend to see in future that they reach the general pu blic at a reasonable price, 
or while the Government is black-marketing, it will also allow the people who pur-
chase from it to do the black. marketing ? How articles are disposed of by the Dis-
posals D"llartment requires very very careful eonsideration by the Government and 
I confine myself and say nothing more on this except that every provision of this 
Bill or the Ordinance which is in force ought to be applied to the articles disposed of-
by the Disposals Department and if they contravene, the people responsible should 
be punished like an ordinary member of the public would be punished. 

THE HONOURABLE MR. M. W. M. YEATTS: Sir, taking the points as I recall 
them, first slack coal. Coal, like most other commodities in general use, is a function, 
in two variables, if I might say so. One, you have the articles itself and then you 
have the problem of taking it, movement; and one of the very big issues in ooal is 
just this one of movement. Most of it comes from one comer of India.; but it if! 
used all over the country. People burn bricks in every comer of this country and they 
want slack coal, and that is why it is not really practicable in a control which is 50-
per cent. movement if not more to leave out one basic thingJSlack coal cannot fly 

• Not corrected by the Honourable ,Member. 
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to the United Provinoes. . It has to go in a wagon like every kind of ooal, and it 
goes in much the same way as other ooal in rakes made up in the same siding or 
.group of sidings. Although I appreoiate the desire that the Honourable Member 
-expressed for ~ movement of this brick· burning coal, I do not think it is really a 
practicable thing'ro remove it from the control field. On the actual matter of giving 
.coal for this purpose, I might say that we kept moving this coal throughout the mon-
soon against considerable difficulties, so that there should be at least some m "tv, 
.on the spot when the brick burning season began. 

The Honourable Pandit Kunzru raised, as is his habit, a great many very serious 
issues, going down to the root of the measure. On the actual life of this Billf it is 
till the end of next September or the end of March. There is provision-the Honour-
able Member must have had it in mind-in the Government of India Act which seems 
to limit legislation of this kind to six months after the expiry of the Proclamation 
of Emergenoy. The actual text of the Pa.rliamentary legislation under which we 
.are operating says: 

"The ~riod mentioned is the period of one year beginning with the date .on which ~he 
'P1'OOlamation of Emergenoy in force at the passing of this Act ceased to operate." 
It is not absolutely certain. I am not a legal pandit; but so fa.r a.s I can see, the period 

'is one year, subjeot to the Council passing it; after that Government will have 
to extend it by one year. Broadly speaking, what we have before us is a period 
of 18 months or 2 years in whioh Government would be able to study the development 
of production, the easing of trade channels, and so on-in rega.rd to all those things 
which are the subject of this Bill. The actual technical date I am afraid I cannot 
give. 

THE HONOURABLE PANDIT HIRADY NATH KUNZRU: Is this the view of 
the Legislative Department I 

THE HONOURABLE MR. M. W. M. YEATTS: It is not; I am afraid I do not 
know. My own impression frankly when I came was that it was one year. There 
seems a certain obscurity and we shall get that cleared up positively. Standing 
here while you a.re eager to break up, I wanted to mention the point and just say in 
what stage my own ideas are. Production was another of the things mentioned. It 
is all fundamentally a production crisis. As the Honourable Pandit Kunzru has point. 
ed out, this is a measure directed towards oontrols and there is the connected but 
much farther reaching issue of production. I shall not go into that at any length 
but a great deal has been done. We have had a textile plan, a Panel for newsprint 
for example, which was mentioned by a speaker, and many others. These are long 
range things. I may assure the House that in the matter of production, which is a 
speoific object of this Bill, it is to enable us to make the best use of what we have in 
·oonditions of difficulty. 

One point was mentioned about iron and steel and coal. It is oorrect. The capacity 
for producing steel in this country is now about 11 millions 'Which is more than what 
it was before the war. But that is at the moment a theoretical oapacity. The plant 
is there which can prOduce that steel.. But we cannot pull that steel out of the plant. 
We can only get 900,000 and the real cause of that is coal. You can only use in 
making steel, coal of a parlicula.r ooking point. The whole coal problem is one sub. 
stantially of moving. Every month we perform, what described as Chairman of the 
Coalfields Committee, as a balancing act. We know that about 21 million tons of 
ooal has to be moved about a.nd also tha.t the Railways can just about move that 
.amount, and we have to distribute that amount over the oountry as well as we can. 
Now the steel works are big users of coal. It is no use looking at the whole produotion 
position in watertight oompartments. You cannot separate ooal from steel; you 
oannot separate either of these from transportation and you oannot in turn sepa.rate 
transportation from 000.1 because the trains run on ooal. The CO:J.lfields Committee 

. ,brought outthese and other points well. The railways are the biggest users, I think 
. about 40 per oent. A lot of the ooal they use is ooking coal, but if they are to stop 
using that, we must give them other coal in pla.oe of it and that 000.1 must be good for 
steam raising. We oould not stop railways till the a.djustments ha.d been ma.de for 
.the whole life of the oountry.lies on them. 
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Then one other thing whioh I think should be mentioned is that the genuine 

dema.nd of the country for these things is very considerably greater than it W&8 before 
the war. By" genuine" dema.nd I just mean the number of citizens who here and 
there want these for perfectly proper purposes. The Coalfields COlpmittee h&8 also 
said that very thing, and it was impressed on me in this Department'when I took over 
coaJ. There is one other point which my Honourable friend, Pandit Kunzm, raised, 
namely that of undue interference with trade, with which were linked things raised 
by other speakers like the Co-operative Societiee a.n.d also the administration. As the 
Honourable Member in-cha.rge of the Department said in the other place the country 
is under-administered, which is quite true. The amount of economic control now 
in view requires not only staff but training of such staff and all sorts of things which 
are necessary if you want to mn economic control efficiently in a country of India.'s 
siZe with a quasi-federal constitution. One way of looking at the running of a. con-
trol or at the administration for that matter is to compare it with a relay race. One 
chap starts off and then after the first quarter he hands the flag to the other and the 
other goes on for his stretch and so on. You e&nnot, sitting in Delhi, put your finger 
into an agraharam in South India.. 'It is no use pretending you can, but if you can link 
up with yourself successor a.gencies which would take up the job like the runners in 
the relay race. Then you will get-not a perfect control-there is no such thing 
outside Utopia. But you have got something which is both reliable and is understood. • 
The problem is how to strengthen what is in many parts a tenuous connecting link. 
This is at present under very close consideration. 

With regard to the question of newsprint--
THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Before he P&8SeB 

on to newsprint, will the Honourable Member be good enough to tell us whether the 
Government of India will issue instructions to the effect that persons a.lready en-
gaged in trading in a controlled commodity should not be driven out of it merely 
because of the existence of control over it. -

THE HONOURABLE MR. M. W. M. YEATTS: I am glad my Honourable friend 
h&8 mentioned the point. I had intended to comment on it but unfortunately I missed 
it. Actually the trend h&8 been to criticise controls because of this very use of peo-
ple formerly engaged in the trade concerned. All that I can say is to assure you that 
we have already a hornet's nest around us without bringing in more and we have 
not the slightest desire to push some people out and bring others in. We are not 
like enginef.'rs who can make a straight line cut across country but rather have to 
make use of every stream or channel, which will float us down to our objective--

'I'HE HONOURABLE PANDtr HffiDAY NATH KUNZRU: Will the Govern-
ment of India. have power under olause 3, sub-olause (I) to issue Buoh instruotions as 
will proteot the rights of persons who are already engaged in. trading in. a oontrolled 
artiole 1 

THE HONOURABLE MR. M. W. M. YEATTS: They oould certainly do so if that 
were considered necessary and under the Cotton Textile Control, of oourse, suob 
provisiODs exist. 

I come now to the points raised by my Honourable friend, Sir David Devad088' 
about the oontrol on Madras vegetables. I might mention that I do not know the 
details of the partioular oase referred to by him but taking it from a general aspeot 
you cannot really have a oontrol OD prices without some degree of influence on dis-
tribution. That has been applied time and again and it may be that in that parti-
oular case the appearance of the licensee is the means of ensuring that distribution-
at least so much-will go to a certain place. 

There were some other matters raised about the need for growing more food. 
That, of oourse, is not really my field bpt I oan assure you that much is being done 
jJI this direction and I do not think H"onourable Members need have any doubts 
about it. 

With regard to mica, it is a rather peculiar oommodity. It has a great 
strategio value, as the Honourable Member sta.ted, and that value exists also in 
peaoe. It was therefore felt in view of all these oonsiderations that the 
powers should remain. There is in all .ate, whether of mankind or of God, 
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a. distinction between taking a. power and using it. Now if you llave a power you 
need not uao it, but if you havo no power you cannot lise it. That. is tho distinction 
and it ~pp1ies to\:n.ioa. and various other things in t.his field, 

Then I should like to say how pleased I was to see so fiuant and oharming a 
l'Opl."O!lOntative of the women of this cOlmtJ'Y in this HOUBO and I wish I could speak . 
WI well as she. The Honourable Mrs. Subbarayan has given'us quite a lot to t.hink 
about. I have mentioned her point about Co-operative Societies. We should be 
glad to use thom or any helpful agenoy. The sl'cond point about St.at.e ownorship 
of textile mills takes U8 a long way and that is not a. point. on which anyone would 
expect me to speak much now. One thing I would like to say on this matter of textiles, 
and that is that it iEl rraJly a production problem. Probably I might say, standing 
here, that coal enters into textilos as into tlvery thing clP-O. But. apart, from t.hat, 
I think . it is in the power of the textile worker to add appreciably to the 
aotual produotion of kxtiles a.t this momont. I do not mea.n, hy working more 
hours than are prescribed; not at all. But I think that aspoct of the problem is 
worth mentioning here. 

THE HONOURABLE MRS. RADHA BAI SPBBARAYAN: Sir; may I intelTupt 
r the Honourablo Member a.nd ask a. quost.ion? Iii it. not. a fact t.hat, the' mills a.re pro-

duoing finer stuff which takos moru time and labour for production and 11o1so which i." 
wantod only by a few, and thorefore thp scarcity of the ordinary materia.} which if! 
used by the genera.l public, partioularly the poor, is becoming gr,'ater ? 

-THE HONOURABLE MR. M. W. M. YEATTS: I think there 1101'0 distinctrost.ric. 
tions on tho number of pick!> and flO on that go into cloth. There is I~ demand ill the 
country for a certain proportion of what might ho called fine cloth, but. that propor-
tion is very small. Basically you can tak(~ it that. what IlJ"O kllown as the coarl«ll" 
oounts form a very large proportion of the total production. They 1!J'e going on, and 
they could not really be appreciahly affocted by any stICh change. The proportion 
of the indust,ry devotod to tho COIlol'KN COllntR il:! very, very la.rgo. 

I would now refer to the point:; rai!!Orl by the Honourabll' Sir Gopalaswami 
Ayyangar and whioh canlO froln the front bench here. ThiH is a Bill with power!! for 
a. very limited period ena.bling Government, or at least giving a chanoo to Government, 
to try to feod thesu important commoditioR ill the PIOP('J" dhoctions and in proper 
amountl:l. Now, My long-ra.nge indu!!trilLl plan hy its very nalme gOOM well beyond 
the fitlld orthis Bill. It would be a rather diffioult. point, I th;nk, how far thiR Bill-
which is the de'finite intention diRc10Eled by the Honourablo Member-could go out-
side that field on to a longer .range plan. But it is oorrect that flection :1(1) says 
" ma.intaining or increasing Elupplies," ILnd so on ; and it is our intent.ion to UHe that 
section in the best practioa.ble fa.shion to enable us t.o moot our nood, which is putting 
more material of the kind demanded where it is wanted. 

I will 1l0t touoh further on the point,s about reoruitment whioh the Honourable 
Sir GopaJaswami AyyangM dea.lt with so clearly, because they have been fully dis-
ouss6d, nor on his constitutional ones, becauP-O, as I said in the debate on his Resolu-
tion, that whole issue is in hand now. 

Then, Sir, we had an assault on the disposals question. Now, Disposals, as I 
said once, is fair game, a.nd I think Roml'timos it is unfair game too. The man who 
is dealing with Dispollals has a. most miserablo job. If you Mtl selling something, 
you would have sppcifications ; you know what you al'l' ROlling, and the fellow 2,000 
miles away knows what he is buying. In Disposals, we do not decla.re the stuff, 
and it sometimes happens tha.t th" man who is buying doos not, know what he is buying 
and the man who is selling has not got a. full desoription of the stuff he ill f!81ling. It. 
is very difficult. But we do try to follow our own controls. It may be that some-
times an officer makes a slip, but we do apply our own oontrols. ilotor cars a.re very 
dear now, but I do n~blame that on Disposals. We do not control that. If we had 
oontrol, my Honourable friend might get a better car. 

THE HONOURABLE HAJJ SYED MUHAMMAD HUSAIN: I only wanted the 
Honoura.ble Member to consider and apply the system of disposals to the surplus 
stores of the military purcha.sed from the United States Government. Do you oon-
vol that stuff and the people who purohase it from you on the ba.sis of tenders run,njng 
IK)1Qe times into la.khs' 
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THE HONOURABLE MR. M. W.·M. YEATTS: It is rather like this. There is 
the' field of oontrol whioh is always operative. Now and then you have specifio 
things like prices. Take oloth, for instance. The prices we take are governed by 
our own prices. The Textile Commissioner has his ,own prioos fpr oorresponding 
materials. Then, if they are bought by X, then X oomes·under t.he general field of 
controls in respeot of ootton textiles, whioh prevents him from doing this and that; 
and if he disposeR of.the stuff so as to come within the reach of any of the operative 
provisions, then he can be oaught. . 

As Disposals we are really an agenoy to take 80 lot of stuff which one man no 
longer needs, and put it out into the oountry. But we are not a rationing body. We 
do not take one chair and hand it ovor there. We deal with several thousa.nds of 
items. Whether it is picks and shovels, whether it is foodstuffs, whether onginooring 
store!!, and so on, we BOO what is t.ho:, appropriate baokground of oxisting oontrols 
agaulst whioh we operate, and we soIl it within tha.t; and then again, tho buyer 
operatoR, in any of his subsequent aotivities, within that fiold of oontrol. 

Tha.t hI all I have t.o Ra.y. I do not 1,hink there is anything more loan !!ay. 
T liE HONOURABLE THE PRESIDENT: Mot.ion made:-
"That the Bill to provide for the continuo.nca during a limited p;,riod of powers to control , 

the produotion, supply and distribution of, I1.nd trade and commerce in, certain' commoditietl, 
as passed by the Legislative AsIIembly, be taken into oonsideration." 

'rho Motion was adopted. 
ClauRos 2 to 17 wore added to the Bill. 
ClauHo 1 wa~ added to the Bill. 
Tho Title and Preamble wore added to the Bill. 
TIlE HONOUItABLE MR. M. W. M. YEATTS: 

!JaHsed by the Legislative Assembly, be passed. 
The Motion wa~ adopted. 

L!' orr, I move that the Bill, ali 

ANNOUNCEMENT IN THE PAPERS OF THE DEFENCE POLICY OF THE 
COUNTRY 

TUE HONOlTRABLE MR. M. THIRUMALA ROW: Mr. President, J have got a 
Hmall f(~preK(,Jltatioll 1.0 make to you, Sir. In yesterday's papers an important state· 
nwnt, has been issued by the Government of India on the defence policy of the coun-
try,tnamely, the natiollalisation.of the Army. When the Assembly is in session, when 
the Counel is in session, and when the Honourable Member in.charge of the port. 
folio it! It Member of thiH House, I think it is due to us that he should make the state. 
ment on the floor of thiH House before he giveR it to thc press. It iR a very important 
ehange of poHey. It iR not merely an executive order. It is a matter in wch the 
country has been interested for a long time. It is a welcome daparture no doubt of 
policy. But we expect an HOllow'able Member of thiR House to make a statement 
before thif: House, We have really got something to offer by way of remarks on 
that-before he goes to the press or before the public is taken into confidencc. 

Another point. We would like to have a day allotted for the discussion of the 
food situation in the country. It is a thing which is engaging the minds of every-
body and we owe it to our cOll8tituents that we must know how the food situation 
stands. We should not be left to read the debates in the other Houlilt' or in the news. 
papers. The Food Secretary can function in the absence of the Food Member in 
this respect. 

THE HONOUBABLE THE PRESIDENT: As regards your latter request, we had 
tlrree debates on this point in three different sessions. The whole question has been 
thoroughly thrashed out, not only in this House but in the other House aJso 
and I do not think anybody has to add anything to the full debate whioh has taken 
place .. 

THE HONOURABLE MR. M. THIRUMALA ROW: The food situation is ohang • 
.ing every da.y. It is not eons~ant. 

THE HONOURABLE THE PRESIDENT: We have a very short time at our dis· 
posal. This House will have to adjourn rine tHe about the 20th of this month. So. 
I do not think that is nossible. 
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As regards your other request, one of the distinguished members of this House 

has already been appointed President of that body, Sir Gopalaswami Ayyangar, 
and a committee~s been appointed to consider the matter very carefully. I think it is 
impossible for Government to give any fir,the, jnfo~ion at this stage. Tho mere 
omission to make a statement in this House is not fatal to the appointment of the 
oommission. 

TIm HONOURABLB MR. M. THffiUM ALA ROW: I take it" Sir, that you have 
got your views in the matter. As re presentatives of l.~e people, th(· House cannot 
be ignored by the Honourable Members who are to run the responsible Government 
in spirit. 

THE HONOl1¥BLE THE PRESIDENT: I do not think thl' House hllos OOon 
ignored. 

THE HONOURABLE Mr. M. THIRUMALA ROW: These are old wa.ys a.nd old 
methods are not to oontinue. 

THE HONOURABLE MD. A. R. NISHTAR (Loa.der of the Houso): I ",Hilum my 
Honourable friend over there that so far as the present Government is concerned 

• it is preparod in every way to aooommodate the Members of this House. We arH 
all brothers and oomrades and therefore t hore is nothing of that spirit which existed 
in tho past so.far 1\S tho Government and the Opposition are ooncerned. Tho Honour· 
able Member who is in charge of the D of once Department is not hon' and 1horeforll 
I oannot sa.y what was the partioular reason that made him not to make the stllote· 
ment here. But, if my information is oorrect, the statement was not made in 1.ho ot.hor 
House either. I am not so expert on the prooedure of the Central Logislaturo as 
my Honoura.ble friend is. But, with the little experience tha.t. I have got of Logis. 
latures, I think that 110 far as statements are oonoorned, when they a.re made by 110 
Member, they are not subjeot to disoussion by the House. Therefore even if the 
statement had been made on tho floor of the House, probably my Honoura.ble friend, 
aooording to the praotioe and proooduro of this House, would not have boon within 
his rights to make oomments here. 

~. 

THE HONOURABLE MD. M. THIRUMALA ROW: Don't ignore thifl HOUOO. 
THE HONOURABLE MR. A. R. NISHTAR: The only thing is that instead oi 

reading it in the papers, this fltatemont would have been read out in his presence 
by the Honourable Member in oharge of the Department. But I assure him that 
there is no such thing a.s depriving the Members of any right,. There is no suoh thing 
as keeping seoret anything from the Honourable Members. We want the co·opera. 
tion of the Members. Wo wa.nt to give them every opportunity to disouss matt~rs 
808 far as possiblo. ' 

THE HONOURABLE THE PRESIDENT.: I quite agree with the gLoader of the 
House. I may point out also that many Commissions and Commitloos havo been 
appointed by the Government without making any statemont in t.his House. 

The Counoil then adjourned for Lunoh till a Quarter to Three of the Clook. 
The Council re·a880mbled after Lunch at a Quarter to three of the Clock, the 

Honourable the President in the Chair. 
DELHI SPECIAL POLICE ESTABLISHMENT BILL 

THE HONOURABLE MR. A. E. PORTER (Home Secretary) : Sir, from the debate 
this morning it was abundantly clear that a.ll seotions of this House are anxious 
that there should be established or maintained &8 good a machinery as possible 
for keeping the administration clean. I am in the happy position, Sir, of present 
ing to the House a cog in the existing machinery which is smal1 but I think im· 
portant and which will fall out if the Bill which I :propose, with your permission, to lay 
before the House for their consideration is not paseed. The Bill, Sir, is one-

"to make provision for the cOll8titution of a special police force for the Chief Commi88ioner'M 
Province of Delhi for the investigation of certain offenoea committed in connection with matters 
ooncerning Departments of the Central Government. for the superintendence and administration 
of the said force and for the elt'tenBion to other areas in British India of the powers and jDrill 
diction of members of the said foroe. in regard to the inveetisation of the said offences." 



DJILBI S~OUL POLtOlll BsTA.BLt8ID1BKT B1LL 160 " 
as passed by the Legislative Assembly. During the war irregularities and cor· 
ruption in connection particularly with contracts ooncerning the War Department 
reached a very serious stage and it became necessary for- the War Department, 
as it was then called, in 1941 to take special measures for the inv.igation 6f allega. 
tions of corruption and matters of that kind. Later in 1943 formal legislation was 
promulgated under which a special police establishment was set up for the same pur· 
pose. With the lapsing of the Ordinance under which this special police establish· 
ment was set up at the end of September, it became necessary to take me80sures to 
continue that organisation in force and, on the recommendation of thr Interim 
Government, His Excellen~y the Governor·General promulgated an Ordinance 
establishing a special police establishment for Delhi. This Ordinance will lapse at 
the end of March unless legislation is now passed to oontinue it in effeot and the 
Bill which is now before the House is intended to continue in effeot the Ordinance 
promulgated with effeot from the 1st October this year. 

The existing polioe force, Sir, is characterised by I think three principle features. 
In the first place, it is a police force which is under the control of the Central Govern· 
ment. That is provided in clauses 2 and 4 of the Bill which is now before Honourable 
Members. Secondly, it has been given authority to investigate not all criminal cases. 
but only criminal offences concerning matters rel&ting to the Government of India's 
Departments and within this class only certain offences which are noti~ed in that be. 
half. The existing notification, Sir, defines the offences which I might describe with. 
out particularising too definitely, as falling under the heads of bribery, corr-uption, 
criminal misappropriation, froad, embez~lement and fabrication of documents with 
the intention of deceiving Government and profiting at Government's expense. 
The relevant provision in the present Bill j:n this respect is found in clause 3. The 
third feature which distmguishes this establishment is the fact that it is at present 
able to conduct it.s investigations and exercise its powers not' only in the Delhi Pro· 
vince for which it was primarily constituted but also, with the consent of other Ad. 
ministrations and of other Provincial Governments, throughout the whole of India. 
That is provided for in clauses 5 and 6 of the Bill ; and by negotiation with other 
Provincial Governments at present the force is empowered to conduct its investi. 
gations in all provinces with one exception. 

THB HONOURABLE PANDlT HIRDAY NATH KUNZRU: Which is that ex. 
ception ¥ 

THE HONOURABLE MB. A. E. PORTER: Sind. The Province of Sind haa 
refu sed to allow--

THB HONOURABLE THE PRESIDENT: Why has that pj'ovince been excluded f 
THE HONOURABLE MR. A. E. PORTER: Because it is only with the consen'~ 

of the Province itself that the Central Government can empower its officers to operate 
in a Province. All the other Provinces have consented to allow this establishment to 
operte in thier Provinces with the exception of Sind. There werc other dissentients 
but they have yielded to our blandishments and we are not without hopo that Sind 
a~ will yield to our blandishm ents. . . 

THB HONOURABLE THE PRESIDENT: Why was special tr«l&tment given to 
Sind' 

THB HO:JDURA.BLE MR. M. THIRUMALA ROW:Si nd is more honest and 
there is no corruption there. ' 

THE HONOURABLE MR, A. E. PORTER :If I may explain, the~e is no ~wer 
to the police authorities set up by the Centrl Government to operate inany ~v,Ce 
except with the concurrence of that Province. .' . 

"./ l THE HNOURABLE SIR N. GOPALASWAMI AYYANGAR: Where d~" you 
get that from' ' 

THE HONOUBALE MR. A. E. PORTER: That is in the Constitution Aot . 
.. Police .. is a provincial subject and the rather peculiar form which this legislation 
haa taken has been imposed upon us by limitation of the Conlltitut.ion Act. 

As I was saying, the Centre cannot force Provinces to allow thier police force 
to operate in their provinces without their OODBent. 
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THE HONOURABLE THE PRESIDENT: That Government prefers Governmen t 

to be robbed. 
THE HONOUfABLE MR. A. E. PORTER: That Government is not prepared, 

to allo'" our poli'be force to invcstigat£' caseR concernig the Central Government 
so far as that province is concerned. 

THE HONOURABLE PANDlT HIRDAY NATH KUNZRU: Hal:! it given any 
reasons for its refusal ? 

THE HONOURABLE MR. A. E. PORTER: Possibly the Honourable Member 
would allow me to continue without interruption. I will finish within a few minutes 
and I have no doubt if he wisheR to Rpeak he will do 110. Rut if you will permit., 
Sir, I should prefer not to be interrupted. I should like' t.o hurry on nnd finish. 
It would probably be more c011venient fol' the House if I summarised my commen~:; 
on points raised by Honourable Members at t.he end. 

As I said, Sir, with the exception of one Province all the other IJrovinces baut ' 

agreed that the police cstitblishment, which is now in existenc(', IIhall operat" 
in their provinces and it is in fad opcratir'g in their provinees. 

Now, Sir, I said that this is It small but impOI'tant cog in the machine. It is 110t the 
• only piece of machinery which this Govcrnment have in view. I am not without hope 

that I may be ahle to lay before this House a mCIlSUI'e intended to make the 
law clolmected·with bribm'y and C'orruption, particulurly when committ.ed by govern-
ment I:!ervants, more efi'pctive and stringent; hut that 1 cannot I:!aynow. The point I wllh 
to make now is that this picce of machiner~ has proved uReful during the war Yblirs 
and since and Government seeks to huv(' it continued, be(lause if it is not continued 
this one cog will fall out of the muchinery. 

It i,; Itn important piece of machinery and I have no douht t.hat t.he Hous(·, 
would like to know iiomething of its aehievelD('uts. It wa,; established, Sir, a~ I said, 
in l!J4:1. Up to the :1Oth l:lept.Pmbl'1' it had jnve~tigltt.cd 1020 eaSl'S. Of thcse eaRCH 
it had Rcnt up for trial 636 and rccommelldl'u for departmelltalaetion 168. Amongst 
the cases sent. up for trial, there IU'(' still !ltI pending trial; and of the remainder :~6:1 
have resulted in convictions. Out of the Hi8 eases recommended for departmental 
action, 18 had been acquitted awl 12,1) hlid been punished departmentally. It still 
has under invClo!tigatioll 68 cases, The amount of mom'y involved in cases which 
it has investigated hitherto is ';Ollle 20 (~ron',; of rupeell. It has resulted, as I haV{1 
indicated, in the punishment l'i'lh~'1' by court.;! of law OJ' deplLrtmelltally, of 086 
perso~s,. of whom, I I~m sorry to, say, ao wet'(' guzettcd officers and. 16 were 
llommlssloned officers of tlul armed fOl·ces. Honourable Members may be lIltcrosted 
to know the Rtrength of the force. The present stnmgth is about 270-rathcr 
less than 270 - of whom 64 are officers. 

I think those figures, Sir, justify me in saying that this establishment is a valu-
able piece of machinery and t.hat it, iii expedient to eontirlU{' it. The House will 
remember that the conditions which encourage (lorruption do not e('ase when war 
comes to an end. There.are large numbers of contracts to be terminated; for a 
very considerablf? time there wi.ll be Rhortages of food and consumer goods and ulso 
possibly of capital goods, and 111 the enforcement of controls for the procurement 
and distribution of these necessary artiell's, there is a very great scope for corruption 
on all hands. :Fillltlly, I suy with great regret that there is no doubt that standards, 
if I may so put it, of public and service morality have Hllffered during the war, and 
there is no doubt that when corruption getH a lodgment in It country or in service, 
it is very difficult to eradicate. On all grounds therefore I am confident that the House 
will agree with me that there isamplf' justification for continuing this force which, 
as I have tried to show, has already considerable achievements to its credit. 

Finally, Sir, there is one point which I should like to mention and that is that 
before the continuance of the Special Police Establishment was decided upon the 
Government of the day consulted the Standing Committee of the Legislature, on 
which this House is represent eI, and the genral opinion they expressed towards the 
. end of March was that it was de.'1il'ahle to continue it. In putting this Bill before 
you therefore, Sir, I am supported by the recommendations to the Honourable 
Me~ber of that time of the Standing Committee of ·the Legislature. I do not wilh 
to say anything more at this stage. 

Sir.l move. 
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Tn HO!fOlTRABLE PANDIT' HIRDAY N1\.TH KUNZRU (Uhited Provinces 

Northern: Non-Muhammada.n): I was very surprised to learn from the Home 
Secretary th_at the Province of Sind had l'efURed to allow the special pcllice force, 
which has been established to investigate certain oifenel's cOllccrling Departmellts 
o~ the Central Government to exercise the powers to be conferred on it in 1fuat Pro-
vmce. If they had allowed this police to investigate the oifen(''(\H with which the Bill 
before us is concerned it would not have meant any diminution of provincial autono-
my. It is obvious tha.t the Bill which we are now conside"jng, is not dC/:Iigncd to in-
vade provincial autonomy and incrP.aMe the powers of thc Cimtral GoYcl'Dment at 
the expense of the Provinces. The matters with which the Bill deals are of a vcr" 
special character and experience during the last Hilt or seven yeal'l, has shown that the 
ordinary police is unable to investigat.e them efficiently. :<\ special police foroe it! 
needed if the offenders are to be brought to book and corl'l1pt.ion it! to be brought 
under control. It is a matter, therefore, of great importance that the Government of 
Sind should be prevailed upon to allow the special poliee force t.o exercise its powers 
in the Province of Sind. I think that the Central Governml'nt may well in thl' 
int.erests of honest and efficient administrntion press tho Sind tiovernment to falJ 
in line with the other provinces and allow this Act to be opemt,ive within the Pro-, 
vince of Sind. I think tha.t to kec'p quiet in a. matter of thiM kind would b(' to allow 
provincial autono~y to run riot.. Nobod'y wants to eontrol t.h(' orliinllry admilliRtra.-· 
tion of Sind or of any other province, hut in special matter~ like thiH, which, t.hough 
they direetIy concern the GovP-I'nmclit of India, have a far-rell,ching influence on all 
provincilll departments, to refuse to allow the agentl:! of the GOVl\l'Ilml'ut of lndia' to 
investigate certain crimes with a vicw to bringing the offenders to book is really to 
han-wei' the l;fficiellt adrniniHtmtion of depart.mf'nts and impcde the ('oUl'se of justice. 
I hope, thercfore, that tho Central Qovernment in general anll"tho Governor-Generaf' 
in part.icuhtr will so usc their powers as to l!<'.!;'1uoo.e the Sind Govel'l1ment to chnngt· 
it.s opinion and allow the special police force to operate throughout Sind. 

But for the fact. that the Sind GovP-rnmf'nt has refused to allow the poliee, for 
whosc constitution WI' arc providing, to work within Sind, I would not have taken 
part ill this debate. But having done so, might I refer toO another point which is of 
Home public interest '! T would like to know whether the poliee forcc that haM been 
brought into existence and which is to be continued by means of this Bill iM composed 
of men drawn from one province only, or whether it is recruited from alJ provinces 1 
Delhi is under the {',entral Government, and-I think it ir; right that in a province like 
this the polioe should be drawn from all parts of India, just itS the members of the 
varioul:! Central Departments are. Many of those who have any knowledge of police 
administration in t.his province have, so far as I know, expressed the opinion that 
it would be an advantage to the province if the ordinary police force of this province 
were not drawn entirely from the Punjab. The experience and outlQok of the mem-
bed of the police forces in the other provinces would certainly not be les8 useful to 
Delhi than the experience and outlook of thE' Pu~jab police fore<'. Perhaps the out-
look of the men drawn from other parts of the country will he /:Iudl as to broaden the 
horizon 'lot merely of subordinate personnel but also of the ponce officers here. The 
matter, though it may seem to be a small ont\ to the ~ome Secretary, l:!eeDll:l to me to 
be rather important. We always wanted that iIlePolice force here, as everywhere 
else, should regard itself as the servant of the people. It hnll done so in no province 
hitherto, but if I may say 80 without casting allY undeserved Ilspersion on the Punja.b 
or on Delhi, that the police force in these provinces har; had 1.1. Hpecial reputation for 
what might be called zabanlaati. I hope, therefore, that if the spociaJ police force 
with which the Bill before 11S dt'ials has been drawn from only one province, the 
Central Government will take this opportunity of leavening it with at least a small 
number of men drawn from other provinces whose experience and methods' might 
be more in consonance with the times in which we are living., 

*TmI: HONOURABLE 8m SOBHA SINGH (Nominated Non-Official): Sir, I rise to 
give my full support to this Bill. The way in which this small police force has 
worked du.rihg the short time t.hat it has been in existence goes to the credit of the 

• Not oorrected by the Honourable Member. 
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band of workers who have helped the public service and the people by rendering grea.t 
services to the coyntry. I hope that this smaJI police force, the foundation of which 
W!1.8 laid, by the ffifencc of India Rules lOme time ago and is being laid by legislation 
toda.y, will become the Scotland Yard of India. 1 request the Government that in 
recruiting this force they should keep in view certain education&! qualifica.tions. 

'hB HONOURABLE PANDIT HIRDAY NATH KUNZRU: Certainly. 
'l1IlD HONOURABLlD SIB SOBHA' SINGH: They should prescribe educational 

qualifications even for the lowest member of the staff as well as for the higher ranks. 
Although officers are promoted through the system of the selection grade, their 
record should further be scrutinised either by the Federal Public Service Commission 
or by the Home Department themselves, so that the object for which this foroe 
is created is really achieved in the interests of the Government and ihe public. 

Within the short time that this force has been in existenoe, I think this small 
band of workers have done wonderfully well. They have saved the public and the 
Government 0r0r84 oFrupeee. 

THE HONOURABLE 8m DAVID DEVADOSS (Nominated Non-Official): Sir, 
I welcome this measure. Owing to the war, corruption h!1.8 become the order of the 
day. In every department corruption prevails. The result is that people are 
suffering greatly. It is very difficult to put down corruption. The law is such that 
the man who giVeR the bribe and the man who receives it are both guilty, and the 
result is that nobody is willing to come forward and say, " I was asked to give a 
bribe" and so on. I should say that the man who gives the bribe is more guilty than the 
man who. receives it, because that is the man who tempts. Well, so long as the law 
is such, it is very difficult to put down corruption, and this move on the part of 
the Government of India is very laudable and I welcome it. 

I would only ask the Honourable the Home Secretary a few qu estions. He 
said the amount which came out of the investigation amounted to a.bout Rs. 23 
crores. May I know how many crores of rupees were rea.lly recovered by the Go-
vernment from the people who received bribes or who cheated the Government 1 
Another question is, how much does this police force cost? You must have some 
idea. of the oost of this, because, if it is really a useful and beneficial force for stopping 
corruption, we should like to have it continued. The third point is this. I was 
not quite clear whether the offences which this police force will investigate relate 
only to the officers of the Central Government or also to officers of the Provincial 
Governments. J do not think the Honourable the Home Secretary has made that 
clear. Probably I have not studied the matter clearly. But to me it appears that 
this special force should be empowered not only to investigate offences conne~ted 
with the officers of the Central Government who are working in the various Pro-
vinces but also officers of the Provincial Governments. In that case this force would 
do more good to the.country. With these words, I have much pleasure in supporting 
the motion. 

*Tm: HONOURABLE MR. S. K. ROY CHOWDHURY (West Bengal: Non-
Muhammadan): Sir, I welcome this measure. I want to know from the Honourable 
the Home Secretary whether it is a fact tha.t in some oases where reports have been 
made by the police force against certain individuals, steps have not been taken against 
those individuals through the influence of some Provincial Governments. I want 
to know whether that is a fact or not. 

*Tm: HONOURABLE MR. V. V. KALIKAR: (Central Provinces: General): 
Sir, I give my full support to this Bill. .A stra.ight question waa wed by my Honour-
able friend Pandit Kunznl of the Home Secreta.ry as to the reasons why the Sind 
Government refused to take part in this matter. My Honoura.ble friend ~. Porter 
has not replied to tha.t question. Is it the case of the Sind Government t~ corrup-
tion should go on undetected there ¥ Why should they refuse to allow thi»"force to 
investigate the offences committed in that province' I therefore want to know, 

• Not oorreoted b1 tbe Boaounb1e Kember. 
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And I think the House is entitled to know, the rea.son why the Sind Government re-
fuaed to accept investigation hy the police force of the Central Government. 

THE HONOUBA.BLE Sm DAVID DEV ADOSS: All the officerlthere al'8' saints . 
. To HONOURABLE MR. M. THIRUMALA ROW: Including the Ministry . . . , 

'. "'To HONOUBA.BLE MR. V. V. KAUKAR : The next point that oecurs to my 
mind is this. My Honourable friend the Home Secretary ha.s said about provincial 
autonomy. Nobody here in this House will say -that the Central Government 
s~oald make inroads on provincial autonomy .. But the question is whether the 
Central Government should not issue directioDi to the Provincial Governments so far 
a.s these matters are concerned. If I remember aright, Sir, during the Bengal 
famine, the Central Government brought pressure on the Provincial Government to 
aot aooordi!lg toO the views of the Central Government. Why 'should not the Central 
Government even now bring pressure on the Sind Government to aot acoording to 
their .advice' Why should they not be a.sked to follow the directions issued by 
the Central Government Y Under section 12 of the Constitution Aot the Vioeroy 
has got wide powers. If the section is properly interpreted, according to me the 
Viceroy can ask, the Governor of the ProVinoe to bring the Provinoial Government to • 
the view of the Central Government. If the Viceroy takes interest in thiR matter I 
think the Sind Government will not be in a position to resist the direction of the 
Central Government. If the Central Government have not got powers they should 
bring pressure on the Viceroy to exercise his powers under seotion 12 of the 
Constitution Aot. In order to have uniformity in all theso provinces no exception 
should be made so far lUI Sind is ·concerned. I therefore want to know, Sir, the 
rea.soils. why the Sind Government rofm~ed to aot according to the instructions of the 
Central Government and whether the Central Government would bring pres!!ure 
through the Viceroy on the Sind Govcrnment to act u~ to their directionR. 

THE HONOURABLE SIR N. GOPALASWAMI AYYANGAR (Madras: Non. 
Muhammada.n.): May I, Sir, say a word in oxplanation of the aotion whioh appar. 
endy Government hav .. · t.a.kc-n in bringing forward the Bill in tho terms they have 
dono~ I have jus~ been looking into tho provillions of tho Government of India. Aot. 
Th'~y haVtl hp,d t·o do it in a very roundahout wa.y. Ordinarily, Polioe is a provinoial 
sphere. But t.hel\' .s an entry m. thp list of Fedel'8.I subjcots whioh ena bles the Centra.l 
LegiMlature to extend the power/:! of the Polioe in any partioular provinoe to any other 
provinoe. But t.he exercise of pow.rs 1'10 exknd;.d undt'r that partioular item oould 
not be made exo· ;pt with the. oonsent of the Provinoial Gov~rnmont. As the Bill 
stands it applies (0 Sind as muoh as to any other provinoC'. The Bill extends to the 
whole of British India.. I t.hink that one sontt'non in Uw Statement of Objeots and 
Rea.BtfJJs has raisl'd £I,ll this oont.roversy. Govemmmt havo pointed out that while 
all other Provinoial Gov.! rnmenls have oons('nkd to tho (lxeroiso of t.heso oxtended 
powers, Sind has not so fa.r dono RO. Evon if we e,ro to pass the Bill as it is into law, 
there ie not.hing whieh prevents th,., powerl! bf'ing extend('d to Sind; only tho ~ 
exereise 0; those powers (l!l.nnot be mad" in that Provine,) without the OOnEmrt of the 
Government of that Provinoe. 'fhat, I belit'Y!', is t.he Government of India's 
diffioulty, and (·xpla.ins why tht,y have taken this l'Oundabout course of oreating a 
polioe foroe under the Provinoial list. of subjeots in a oontrally administ~red area 
like the Delhi Provinoe lmd extending the powers of tw,t. polioe foroe under an entry . 
in the Federal list of subj"(lts to other provinoes in Britil'h India. But so long a.1l 
that entry in the Federal list is word, .. d as it is, it is neo· ~sl',ry that we should get the 
oonsent of tho Provinoip,} Government for tho eX('f('ise of t.he powor. Whether the 
Viooroy could put pressure on the Sind Government to p.gruo is more than I oan say. 
I am afraid, as the lists Rte-nd, Government haw taken the only possible position they 
O&D under tho Constitution Act. 

To HONOURABLlD THE PRESIDENT: I would like you vory kindly to throw 
BOme light on"'one point which was made out in your sp6foh. I did ~ot like to dis· 
turb you at that time ss you said you w&ntf,d to go on with your RpElerh. You have 
said that out of a number of oasos whioh wero Ruspootod, Rome wore put up for trW 
and some wore dopartmentp,IIy Inquired into. Will you kindly lot us know why this I 

disorimination.w&s m.ad£. ~ 
.No·~ ool'i'ooted by the Honourable Member 
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THE HONOURABLE MR. A. E. PORTER: Sir, at the outset I should like to 

express my appreoiation of the measure of support whioh has been voioed for thiB 
proposal. I thld.L I am right. in saying that the House is unanimous in the opinion 
that the Spellial Polioe Foroe establishment should oontinue. I should like in my 
reply to the dobatt. to doal first with quostions oonoorI'jng the 6Xistina polioe establish-
ment. I am happy to be able to assure the Honourable the Leader of the OppositiQn 
that there is no intention of confining reoruitment to. this foroe to one partioular 
provinoe. I regret that I oonnot give him the actual territorial origin of the members 
now constituting the foroe, but I can assure him that we have no intention whatever 
of rejecting any suitable offioer whom we oan obtain from a Provinoe for this purp0B8. 
In faot, Sir, our diffioulty is, if I may say so, exactly the opposite. It is not 110 question 
of the net we are throwing not being wide enough ; the diffioulty is that the fish are 
not prepared to nome into the net : and far from the Punja.b establishing a. monopoly 
of a.ppointments in this polioe foroe, my hea.da.ohe at the moment is whether I 8hall 
be able to retain suoh offioers from t.he Punjab as we have alroody got, be08ruse the 
Punjab Government, in aoceding to our request to oonour in this legislation, entered & 
warning that we must not expeot to get police offioers from them. 

The question whioh was raised by the Honourable Sir Sobha Singh is one whioh 
has not in flLot oome up-the establishment of a oentral investigatioD agenoy. 
It is a.n org,.nisation whioh might, I think, very easily grow out of this foroe j but 
it is not 110 subjeot whioh has come up for oonsideration and deoision at present. 

So f!l.r as the methods of seleotion in obtaining officers arc oonoerned, there agsin, 
as I ha.ve indicated, we ha.ve no offioers of our own and a.n offioer is virtually not of 
very much usc to us unless he is trained and experienoed. Tha.t naturally means 
tha.t we have to go to the Provinoes for our offioers and we arc t.herefore required to 
depend upon their conourrence.a.nd aoquiescenoe in letting us have their offioers. But 
I ha.ve no rca.son to believe that any offio ·r who would be offered by 110 Provinoe and 
aooeptcd by us would fail in the qualifications which the Honourable Member thinks 
are necessary. 

I am not able to give my Honourable friend Mr. Roy Chowdhury an answer to 
his question. I do not know of an>, case in which prosecution or other proceedings 
had bem suggestcd by tho speoial polioe (jstablishment and obstruoted or frustrated 
by the interv(Jntion of a. Provincial Govemment. If htl is in possession of any in-
formation to th.a.t effect, I should be v('ry glad to look into the question and see what 
the fa.ots a.re. You will remember, Sir, t.ha.t th·, Home Department has taken on the 
responsibility for this foroe only from thl' beginning of Ootober. 

Turning I.OW, Sir, to tho question of Sind, I said when the Honoural¥ the 
Leader of tho Opposition raised tho point in my first speeeh that I would prefer to 
deal with it la.ter. Sind was One of three Provinoes whioh ha.d at first declined to 
permit this foroo to operate in its area.. 

THE HONOU~BLE MR. V. V. KALlKAR: Whioh were t,he other two Pro-
vinoos 1 

THE HONOURABLE MR. A. E. PORTER: Th6 other t.wo Provinoes were Bam-
bay a.nd the Central Provinoes. The reasons whioh they gave, Sir, were the same' 
They thought tha.t offenoes of the type oontemplated oould equally well be investi-
gated by their own polioe and of oourse that. is the nOlma.l provision. If an investi" 
gation 'spills ovor into another Provinoe, you oan do one of two things. Either you 
oan hand it OVer to the other Provinoe for investiga.tion, so far 1108 that Provinoe is 
ooncerned, by its own provinoi.eJ polioe or you oan get that Provinoe to agree to your 
~ovinoe investiga.t,ing it. The Sind Government wa.s one whioh prefOlTed handing 
over to their own polioe so far all the investigation took investiga.ting officers into 
Sind. The otht'r two Provinoes have yieldE:d to our blandishmfnts and we are not 
witliout hope that ihe Sind Govemment will alEC yield sulwquentIy. 

But any bugg£Btion of fnd~avouring to ccerOe the Sind Governmfnt would, I 
sueg('st, at thif'stage be out of c(,DsideJ8·ticiD. I do not wil'h to pursue the 
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ODIl8titutional question any further exoept to remind the Honourable Mr. Kalikar that 
aeotion 12 upon which he relies is not in force. Section 1,2 of the Aot is a part of that 
Chapter of the Government of India Act which will come into effegt only when or if 
the Federation is established. Federation has not been establish&i and section 12 
therefore does not operate. On. this partioular point I do not wish to elaborate upon 
the expIa.na.tion given by my Honourable friend Sir GopaJa.ewami Ayya.ngar. .. Po· 
lloe ", as he has indioaWd, is a subjeot falling Jrithin tho exolusively Provinoial List 
IIoJlCi the only provision by which polioe funotions oan be extended from one Province 
lo another by the Central Government is one in theae terms. It ooours in item 39 of 
Liat I which says : . 

.. Extension of the powers and jurisdiction of members of a police force belonging to any 
part of British India to any area in another Governor's Province or Chief Commi88ioner's Pro· 
vince but not so as to enable the police of one part to exeroise powel'll and jurisdiotion elsewhere 
without the consent of the Government of the Province or the Chief Commi88ioner a8 the case 
may be"; 

and as mY' Honourable friend Sir GopaIaswami Ayyangar lucidly expla.i.n6d. that is the 
reason why we have been driven to the somewhat. tortuous device embodied in this 
Bill. I may say, Sir, that the qut'stion of bringing pressure to bear upon the Sind 
Government need not arise unless we aotually find that investigation into matters· 
with whioh the speoial police establishment is conoerned is actually being frustrated 
or obstruoted by the faot that we have not got the power to operate in that Province. 
If or when suoh an oocasion &.rOse, at the risk of being aooused of making a statement 
on a hypothetioal issue, I should say that it would bo most lik6ly that the Govornment 
of India would use suoh powers of persuasion or pressure as are available to them in 
order to remove the diffioulty which we should then feel. I hope, Sir, that this dis· 
poses of the question of Sind. 

Now, Sir, I think perhaps I need not pursue Mr. Kalikar into his observations 
about directives to the Provinoos. There is one fundamental and conolusivo oon· 
sideration in respeot, for instanoo, of anything whioh was dono by the Government 
of India. before the 30tb Septembor of this year or beforvt any rate the 31st Maroh 
and that is that during ~he time when the Proolamation unlier seotion 102 was in foroe 
by whioh the poaoo and tranquillity of India was deolarOd to be throa.tf:ned by war. 
if there were in fact direotions issued to Bengal during the time of famino or to other 
Provir. Of, the a.uthority for those direotions oan be sought in seotion 126A of the 
Constitution Aot whioh applies only where there is a Proolamation deolaring that 
peace. traoquillity or safety is thrt'atened by war. I think this is a matter whioh is 
rat.har beside the point in dealing with this partioular moasure : but my Honourable 
friend Mr. Kalika.r mentioned it and I think porhaps it is only fwr to him that I should 
put my point of view to him in debate. 

The Honourable Sir David Devadoss rwsed two or three questions. So far a.s 
the third aod last is ooncerned, it is a faot that this measure oonoerns only matters 
whioh affeot the departments of the Central Government. That is olea.rly stated in 
olauae ;, whiC'h says : 

.. The Central Government may ............... specify the offences or cl_ of offences com. 
mitted in connection with matters ooncerning Departments of the Central Government which 
are to be investigated by the Delhi Special Police Establishment" . 

Of oourse, the question of extending it to the Provinces does not really &riae in 
view of the fact that the investigation of offenoes and so on is a matter which is in 
the exclusive provincial1ist and it can only be extended if it is covered by entry 39 
in List I. 

As to the other point, Sir, the cost of the force, it is a. point whiob I think, if 
I may say so, is very relevant. The force has cost us in round figures in 1941.42. 
Rs.2 la.khs ; in 1942-43, Rs. 2'21akhs ; in IM3 •• 44,Rs. 4'5, 1akhs; in 1944-40, Rs. 
6'0 1akhs and in 1945.46, RI. 8'5 lakhs. During the ourrent year, the Budget 
provision is j.t over Rs. 10 lakhs. Now that is not a large sum to pay for an effort 
to clean up the administration and to establish or re-establish honesty and integrity 
in the conduct of business financially affecting the Central Government. The lUIlount 
,which hitherto has been imposed in fines <Jl conviction totals Rs. 10'15 Jakha. 
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Finally, Sir, there is one point in whioh you Sir, were partioularly interested. 

I believe I have covered all the other points. I have explained why Sind ha.a stood 
out and what thl{, position is in that respeot. It is not a question of giving Sind.. 
preferential treatment i it is just that Sind is not prepared, like all other FIrovinoes 
to give us a preferentjal treatment. 

Tu HONOUBABLB THlII PRESIDENT: The motion is :-
II That the Bill to make provision for th, oonstitution of a apsoial polioe foroe for the Chi •. 

Commi88ioner's Provinoe of Delhi for' the investigation of oertain oft'ences ",ommitteci in OOD· 
Deotion with matters oonoerning DeplI.rtments of the Central Government, for the auperinteDdenoe 
and administration of the said force and for the extension to other areas in B~itiah India of the 
powers and jurisdiction of memberR of the Raid foroe, in regard to the investigation of the Rid 
offences, 88 passed by the Legi~lative A8E!embly, be taken into consideration ". 

The question is that the motion be adopted. 
The motion was adopted. 
Clause 2 was added to the Bill. 
Clauses 3 and 4 were added to the Bill. 
Clauses 5, 6 and 7 were added to the Bill. 
Clause 1 was added to the Bill. 
Title and Preamble were a.dded to the Bill. 
THE HONOURABLE MR. A. E. PORTER: Sir, I move :--. 

.. That the Bill as passed by the Lf'g;.j.·L,V!' A~8embly bf' pa"~f\rl ". 
The Motion was adopted. 

fo:'i'.·'l.TEMENT OF BVSINESS. 
THE HONOURABLE THE PRESIDENT: Before I adjourn the House to Monday 

next I should like to know if tho Leader of the House could throw some light on the 
course of business noo::t week. 

TIRE HONOURABLE Ml. A. R. NISHTAR (I.cad('r of tho House) : Sir, flO far 0.'1 
my information goes I understand that tho last d!1tl1 fhod for hUFliness in the Legisla. 
tive Assembly is the 18th when it is expected thr. i; 8''-'116 Bills will be forthcoming. 
Those Bills will be here on the 19th and shall be plaeeu on the table of tho House the 
same day. The only question is whether We shall be able to dispose of them on the 
19th or not. If we can dispose of them on the 19th then probably we shltll he able to 
finish on the 19th, otherwise the House may have to meet on the 20th, but I 110m not 
sure of that at present because it entirely depends UpOI1 the buRiness conducted by 
the Lower House. 

THE HONOURABLE SIR DAVID DEV ADOSS (Nominated Non.offieial): With 
your permission, may I suggest thlLt the Bills which ml~y be passed on Monday may 
be placed on the table on Tuesday 1 We moet on Wednosday and these Bills ma.y be 
taken up on that d.IIoY. 

THE HONOURABLE MR. A. R. NISHTAR: If they can be passed in time. They 
ma.y not be passed in timo to be laid on the table. 

THE HONOURABLE Sm DAVID DEV ADOSS: If th(lY arc passed vory late 
sa.y at 5 o'clock, thon it wiII be difficult. I am not suggesting, nor 8'm I an~ious that 
we &hould sit on the ~th, but.................. . 

Tn HONOURABLE THE PRESIDENT: I undtiC!;ta.nd that some ,Resolutions 
which were postponed the other day have got to be dh;pmred of after the offioial 
business is done. 

THE HONOURABLE SIB DAVID DEV ADOSS: Any Bill pasFIOd on Monday can 
be placed on the table on Tuesday and if there are any &801utions they can 110180 be 
taken up on the 20th. That will be more convenient. 

THE HONoU'B.ABLE THE PRESIDENT: But the Honot1rt,hle MemberS may reo 
quire. time to cOllsidor those Bills. 

THI: HONOURABLE PANDIT HIRDAY NATH KUNZRV (United ProvinceR 
Northem: Non·Muhammadan): As President you have got t,he power to8uspelld 
the rulell. I think we are all willing. 



'fHE HONOURABLE SIB DAVID DEV ADOSS: If the Bills are paSsed on Tues-
day they can be taken up on Wednesday but I thought they could be passed on 
-'londa) and We could discuss them on. Wednesday. That will live' 24 hours to 
membet·:; of this Housl'. You can now consult the members. • 

T.R,!; HONdURABLE PANDIT HIRDAY NATH KliNZHU: You cannot consult 
them uniess you bve the Bills before us. I would like to a.sk my Honourable friend 
whether he Pl'OP08eS to give time for the discussion of the Hindu Marriage Bill 
about w.lich some of us have already spoken to him. I thought when we spoke to 
him that he was quite a.greeable to give us timtl for the discussion of the Bill a.nd I 
hope th&t in allotting time far the future business of the House he will not forget 
this Bill. 

'l'IHE HONOU'RABlJE MR. A. R. NISHTAR: Well, Sir, it was suggested to me 
tha.t I should find some, time for that Bill but there are certain difficulties in tho way 
of it beca.use 1 am told that on the last non.official day a Resolution was moved and 
that the Honourable the mover of that Resolution probably would like to continue 
with that non-official uusiness ahlO before this non-oflital Bill is taken up. So jf 1 
have an assurance on this point that no otlier non-officWl business is coming then 
with a view to accommodate them if time is a.vailable, 1 Hhall be quite prepared to 
giv~ some time for this particular Bill. 

'I'tm HONOUB,ABLE SIR SOBHA SINGH: (NuDliIllLted Non-official): I wi1l 
withdraw my Resolution. 

THIE HONOURABLE MR. A. R. NISHTAR: Well, 011 the last day we sh&ll try 
to find out some time for tha.t. 

THE HONOURA:BlAil PANDIT HIRDAY NATH KUNZRU: Is it not poHsible 
to give UH some'timc on the noxt dlLY when t.he Council meets for II. discussion of that 
Bill '( 

THE HONOURABLE THE PRESIDENT: That is ' what I suggost: that on 
Monday it should be taken up at! the first item. 

THE HONOURABLE PANDPl' HIRDAY NATH KUNZHU: 1 think it will be 
convenient to all of us and pa.rticularly to me. 

THE HONOURABI.E I:)JR DA VII) DEVADOSS: Ii we all moot on Monday and 
Tuesday that will be better. 

THE HONOURABLE MR. 1:). K. H.OY CHOWDHURY (West Bengal: Non-Muham-
madan): The Billt! which have already been passed by Lhe AsStlmbly and laid on the 
table may be taken up on the 19th as well as the Hindu M.arriage Bill, and the Bills 
passed by the Assembly on the IHth may be laid on the table on the HJth and taken 
up on the 20th; so that we meet on the 19th and the 20th and dispose of the 
business. 

THE HONOURABLE THE PRESIDENT: Everyone has a different proposal to 
make. The best thing is to leave the matter to the discretion of the Loader of the 
House. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: But 1 hope he will 
allow us to dISCUSS the Hindu Marriage Bill on the next da.y on whj(~h the Council 
meetb, whether it be the IHth or the 19th. 

THE HONOURABLE MR.~. RADHA BAI SUBBARAYAN (Madra'!: Non Mu. 
hammadan): I would like to submit, that the Hindu Marriage Bill is a very short 
and simple one. I do not think it will take much time. If the Leader of the HouSt 
and you would kindly allow it to be considered on Monday, I think it would help all 
the members of this House. 

THE HONOURABLE THE PRESIDENT: That is what 1 suggetlted. 
THE HONOURABLE MR. A. R. NI~HTAR: I suggest a via media, and It is thill. 

that instead of meeting on the IHth, we meet on the 19th. We have three Bills 
which have already boon pllo8sed by the other House and which are to be considered 
by this House. They have been laid on the table of the House to day. Woe first 
ot' a.ll discuss and dispose of the official Bills, and in the time left, we take up the non-
official Bill. Those Bills which are passed by the other House on the 18th will be 
placed on the table of this Houlle on th6 10th. So far as the three offioial Bill~ whioh 
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will l1e on the agenda on the 19th for.Jiisposal are concerned,'l do not think they will 
take much t.ime. We have to meet 'on the lYth in any case, because Honourable 
Members will w~t some time to study the ~ills attar they are laid on the table. So 
we have to moet on the 19th :tor this purpose. Why not meet on the 19th, instead of 
ou the l!)thl We will &rrange lor the laying of those Bills which &re passed by the 
ot.her HOUlIe on the 11:1t4 on the table of this House on the 19th, a.nd also for the dis-
posal 01 those Bills which have aiready been placed on the table, and also for the dis-
posal 01 the ISlIogOt.lllo Marriage Bill. The Bilis which are laid on the table on the 19th 
will be taken up on the ~Oth :tor disposllol. 1 think that would be the best Bl'range-
ment. 

STANDING COMMITTEE FOR THE COMMEIWE DEPARTMENT. 
THE HONOURABLE THE l)I-tEISIDENT: With re:tel'tllJ.oo to the aunouncement 

- made uy me on the 12th Novtlmuer, I1J4ti, l'tlgarding nominations to certain 
Committees, 1 have to ~unce' that the tollowwg Honourable Memwr hall been 
llominat"d 101' tllection to BWvtl on thelStandillg Committee to ad'Vise ol1lSubjecttl With 

• which the Commerce lJtlpartment is conoonled-
The Honourable liajee Syod Mohamed Hussain. 
There is olle candidate for one Heat and 1 declare him duly elected. 

ISTA.!.~DING COMMITTEE ON PILGRIMAGE TO THE H.EJAZ. 
'!'mil HO.NOURA~E 'l'HE I' Hhbl1>hNT: The iullowing liol1oul'lloule Memuer 

hllo8 been nomillateu 101.' election to SIJI've OIl the IStalldillg COlllmitwtJ Oll Pilgrilnage to 
the Hejaz-

The Honourable Mr. Keramat Ali. 
As there is one candidate for one seat I declare him duly elected. 

DElfENOE CONSULTATl VE COMMITTEE. 
THE HON01J'B;ABLE 'J:HE PHEI:IIDENT: The following Honourable Members 

have been nominated lor election to the Defence Con8ultaliv!-' Committetl-
1. The Honourable Brigadier l:Iir 1:1. HilSlSam-ud-din. 
2. The Honourable Mr. Khur8hid Ali Kha.n. 
a. The Honourable Lieut. Uolonel Sir Buta Si.ngh. 
4. The Honourable Mr. Hossain I:ma.m. 
o. The Honoura.ble Pil.ndit Hirday Nath Kunzru. 
6. The Honourable Mr. V. V. Kalikar. 
7. The Honoura.ble ~'light-Lt. Rup Uhand. 
There are 7 candidates for six seat8 and an election will be necessary. The date 

01 election will be announCtld later. 

The Coullcil then adjourned till 11 A.M. on Tuesday, the 19th November, 1946. 




